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Part. ularo Lo be sxamined - Endorsement as_to result of examination

v

s the appealﬁDDMpﬂteﬂt ? ..

a) Is tn2 applicaticn in the QVLS‘ - -
» prescribed iorm 7 . _
b) Is the application in paper ' ,542}5‘ o
" book form ? L
c) Heve six compleﬁe sets of the‘ E?Ajsvl
application been fiked ' ' o 4
a) Is the ap{ecl in time 7 45 .
b) IT not. by hcw many, dayb it 7 o : ’ e
- ie beyond time? : NA
c) Has suffw"lenu case for Aot
making the. aprllCathﬂ in time,
be"-‘n f-"- e(J7 . *
" Has tu“ document of duuhorxsatloj/
v Uakdldtﬂ9r‘ T Lx e 1_]__}_(»_,(_'} r)
‘Is the ap l;carlon aucompanled by-
B.D. /posta ~Grusnfor Rs, 50/ =
Has the CCILlf?Ed Cbg”/COplES
of the o: der(o, cainst which the
] }
appllc uxon is made bean filed?
. )

a) . Have the scpiss f -the
‘ dOCLﬂBnbo/fbiAFM dpon’ by the
- applicant ang mentioned in the
applicatiarn,; been filed v

) Have the documents referred
to in {a) above duly attested
by a Gazetted Officer and .
numbered accordingly ?

c) Are the cocuments referred.
toin (a) above neatly typed
in double sapce 7 .

"

Has the lﬂd 2% of documents been
filed ard pauquo done praperly ?

Have the chronologlcal details
of reprecsentation made and' the
out. come "of such representation

< \;: %1‘ S Qé ( § g | «

Is tho matitur rafsed in the appli=-
cation pending before any court of
Law or apy other Bench of Tribunal?.

v
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26/2/93., Hon.Mr.Justice U.C.Srivastava,V.C.
Hon.Mr. K, Obayya, A.M,

Issuea notice to Shk.:Nina.Banerjee,
Widow of lafe Stri B.C. Banerjee,
‘ é?gz | 7 ’ House No.L/169, Sector E, LDA Colony,
jgzzgf&zjxjﬁmai‘ Kanpur Road, Lucknow, informing her
A ' . ‘ that their Counsel, who was representing
her husband's case has died and as such
\ A’%ﬁ% | | | if she is i‘ntere?ted in pursuing the |
matter the applimant may make some

other arrangements i.e. employr -
some other advocate. Otherwise the-

i case will be disposed of in her
absgnce. Ljst this case on 9/4/93.

(tgk) . ,ApM. ‘ycco

o C Hevbd e gy busdgn

%*‘ T bty b (b
/Q"”/é%%q o M»%r/)—a
| Gféfﬁbifczﬁ;;%*s N
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CINTRAL ADMINISTRATIVIE TRIBUNAL
LUCKNOW BINCH, LUCKNOW

¢ & 0 0 0 0

Original Application No. 269 of 1990 (L)

Smt. Meera Banarjee & others ceee Applicantd
versus

Union of India & others e+« . Respondents

i

Hon'ble Mr. S.N. Brasad, M.M,

1

1. The Present applicants are the legal

héirs of the deceased applicant Shri A.K. Banarjee

© who bas died during the pendency of this case and

in his place the present applicants have bheen

substitutad,

24 The formef applicant approached this
Tribunal for diracting the respondenté to allow

Fim the special pay of %. 150/= per monthldf bi@@et
scale of og. 840—1040/— from the date his next
junior was allowed the said benefit by refixing

B P U U
his pay ¢elepelEntichelar ol inibies Rl loeiad

e RS e s

s o ) /\-"‘ A '\.17 /—ﬂ\-.na' ’5\ . . \", ,k;‘: ) 9%
@@:@w:w@@@@@e&@dmQ@@@@@ékﬂaée@@@@@@@@&ee

and also to revise his Pension, gratuity, commnuta-
tion of Pension and leave eancashment on the basis
of refixation of his pay and he may also bas declar-

ed entitled to arrzars of salary and Pension and

. t

other betirement benefits wikh 18% interest from
’ . - \ l' » R
thedate of arrears in question accurad due till

thal r payments.

3. Brisfly stated the aforssaid deceased
applicant was initially appointed to the post of
Crarge~man in tre pay scalé of »s, 65-85 from
28.12,1945 and in due course of time he was promotads

as Chargeman CGrade-C, senior Chargeman, Foraman

Crade-C and Foreman Grade B and lastly ag Foraman
Graﬁe-A in the pay scale of n5, 450.5

75 (AS) and



,
P

-2
was redesignated as Assistant Shop Superintendent.

4, - It has further bezsn stated that the pay scale of

s, 450-575 of Foreman Grade-A was revised to Ps 700-30-300
w.eof, 1.1.1973 from which date the pay of the applicant in
that scale was fixed at Rs. 760/~ as would be avident from
the. pay certificate issued by the Workshop Eggineer, Nbrth~
efn Railwa% Carriage and Wagon shop, Alambagh, Lucknow

(Vide Annexure-~-A=5)-

5. | The Railway authorities decided that the Post of
Foreman Grade-A which was redesignated as Assistant Shop.
Sﬁperintendent as also the seléction post and as such the
applicant and 17 others who wer2 holding the posgjbf
Foreman Grade-A and which were redesignated as Assistant
Shop Superintendent filed writ Petition No. 681 of 1973

in Lucknow.Bench of Allahabad HighACOurt challenging that
the said post was non-selection post and that writ petition
was contested by the respondents ahd in fhat connection
the respondents furnished a list of 63 persons for 18 posts
and in thét list thé nams of tﬁe applicant figured at z
seriadbtNo. 5 and as such the applicant was entitled to be
confirmed on the S5th post of Foreman Grade-A/Assistaht Shop

superintendent (vide Annaxure A-1)

6. The main grievance of the deceased applicant

appears to be that despite his nest efforts and many fepre—
A

sentationﬂinéluding the  last representation dated 21,5.1990

(vide Annexure A-10) addressed to the General Manager,
N.Rly. Baroda House, New Delhi nothing could materialise
- ~ @pproached ~
and as such the deceased applican%{this Tribunal,

7N\
7. The learned counsel for the applicantywhile
drawing my attention to the contents of tre application
and papars annex&d-therﬁto has urged that the above repre-

sentationn of the applicant dated 21.5.90 (annexured A-10)

L
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_ | o ?
has not been decidad by the Genesral Manager, N. Rly, Barocda
ﬁouse,_ New Delhi and iﬁ the same is decided by hiyi@ by
) |

reasoned and speaking order at an early date that may ¢o

gg;a long way in substantially redressing the grievances of
) i

the applicants and as such a suitable direction to this

effect be issued to the| respondents,

8e Having considered all the view points and all the

‘aspects of the matter I find it expesdient that the ends

,off justice would be meﬁ if the Genesral l"‘zanag{:\r, N.R1ly,

Barada House , Naw Delﬁi (who is respondent No. 2 in this

case) is directed to d%cide the above representation of the
deceased applicant dat%d‘21.5.90 (Annexure A-10) Dby reasonad
and speaking order in éccprdance with the extant rules and

regulationgand order/ﬂﬁrection of the Railway Board in this
. O o
regard, witbg@ period wof three months from the date of

~ . '
receipt of the copy of ithis judgement; and I order according-

ly. , ;

~

9. The application of the applicants is disposed

of gs above. No order.as to costs.

!
i
|
i
|
|
i

! \

Lucknow.
Dated : 22.4 93

(ces.)
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' ! Jentral Acininistrative Tribusal
L Circuit Beneh, Lucknow
| j‘ Date of Filing 23 |8 |4+
. “V o ' Date of Receipt Ly Ppst... ...
Beputy Registrar(])
z, ‘ | FORM I 2318
w ' dpplication Under Section 19 of the Central Aduinis-
| trative Iribunalls Act, 1985.
1 b Title of the case:- Refixation of.pay an? revision
i
L of pension an? other pensgionary
e L{ benefits.
A, - R
;
ISDEX
ﬁ o, Description ¢f documents relied upon Pages
L 2 3
! «‘ T ® ol Aant s o : A v ‘~ ‘._ “.‘
. 1. Vriginegl application. fo
‘ :
2.  Copy. of list cmtaj_ning 63 persons
¢ : " elipiple for eppointment as Poresan
. ‘ Grdf*enﬁ., Wno were require? to
! appear for exaiination an? selecticn v
4 L ' -= Amexure 4,1 (- 18-1f
‘*"g “ . 3. Copy of ;)uf“ aent Azted 9.5 7(;
# ) ﬂ-H ' for the Allsheba” illc.f Cog_gt,
bt | in Petiticn o. 681 g 473, . ‘
" 449 . . : / dmexure 4.2 .- - 17~y
i le 4 Orfer “eterzr. s 105@Mbiion pe
D Wv\ . - supreme Court of Ingm —
. %. : : ,_.‘_v,_«i “T o ,
: ~anexure 4,3 ... A
Copy of letter ~ate 5.92
of the Genersgl ifanj oo
4 <

Y . - Do :,1{»“
£ basic pay Aragtertu- b

applicant fron ff *SLSHOWILY i
A 30.11.1980.,  FH Dy the ]
J 30.211.1280 gU 8,91 £

| Copy ef

.n.l\@‘gxhra "l 5 U 1[{
Hericald -~ A% |
) L5 A G apapD L)

C(,I‘t-li iceteRoeAt
“ RS & e
illness P centls o

MJ|F7 D
. \AS"'*
- P -
e A Bf-—f‘é«mﬁz Tl

R
nE
)"Ll(‘unu‘ S reprt emtat&lvm, ;
5.1989 ©o u [ . . ' (,
e éamﬂp}ﬂlre ’3.@.7 A

representd lon Aated
KT /l" T
LU Jelloe

e Y
s Ail‘iei‘ure J‘L-Q - i
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10.  Applicanits repregentation

deted 1.7.82 to Menber
Railway Board .

-~ Amexure A,9 . ... A8

Applicent's representation
datef" 21. 5 . 1989' -

-~ Amexure A.10 « - - ﬂVI'

12. Applicant's representation
dated 7.1.90 to Deputy Chief
Grievaices, N.Rly.

-t Aimeyure A,11

RY
13. Appliceant!s represente ion

date? 14.%.1290 to the Workshep

Blectrical Engineer, N.Rly A

C & W shop, Alanbagh,Lucknev, ,

v | -- Amexure £.12 . D)L

14, Senior Personnel Ufficer

(1) to N,Rly., letter No.

754/148-I11-Etri, Dated

156,10+ 1979

-- Amexure 4,13 ~-- 33

15.  VAKALATHAMA

LR

Sig. of the Applikant
AR g ddvocate
Through Rathika Ranan,Advocate

Counsel for the Applicant
DY/~ August 1890 ‘
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% IN TUE CEVIRAL ADIN ISTRATIVE ’l'RF"“UﬂAL,

3 | | GTROUIT BRCH, TUCKNWM:

&%

A “1D“£LLI%£”” hri A.K. Banerji age” ebout 6B yeurs ‘ ,

L]

| .  Versus
_)g“NL MﬂﬁﬁQE%““?f . ‘ o

Union of India, through the Becretary

ﬂ,kméa/vaj\ax to the \:OV srnzient of In "?:La, Hinistry
n’ A

of Railways, Hew Delhi.

p 2. The General Handger, Horthern Railway
Headuuarter Vifice, Baroda louse,

New Dmlil.

Electrical Hngineer,

~

3. The Workshop
| ‘ Horthern Railway, Carriage amd

j E{2§;4vwf " Wagon Bhop, Alambagh, Tucknow.

i , -
[ 2 . e

Respondents

ook

? | Deteils op JpD]lPdLLOﬂ

i Le Particulars of the order against which the

application is nede,

| No particular order is belﬁg C¢ﬂlenng
fn bis epplication. Directions are sought to be given
to the Respondents to refix under next below rule
- Fhe;pov Of che applicant from the Aate his next
o .Jinlor has been given the bengfit or higher scale

of pay Qr iS. 840-1040 or specisl pey of %S.LQQ/E

per aonth by illegelly i lgnoring the legitiuate

oy o

v clain of the aonlies .
A applicant zn? to pefiy hia )
= ant ond to refix his pension,




A
L

gratuity , commtation of pension and leave encash-
ment as wady be adaissible after refixaticn of his
pay.

.

2., Jurisdiction of the Tribunal

The cpplicent decleres that the subject
matter of the relief sought inm this application
is within the jurisiiction of this Tribunal.

3. Linitation

The applicent further Jdeclares that the -
appiication is within limitation period prescribeﬂ
in Bection 21 of the Administrative Tribunalls -
Act 1985 ag no particular or“er has been challenged
an” the initiel cause of action arcose in the.ronth
of Mey 1089 when the applicant gained knowledge

that the benefit of higher scale pay of Re. 840-1040

has been allowed to his juniors by illegally ignoring

his legitinmate claim for that higher scale with the
result that he has been allowed less.pension

etc. than wnat he is legally entitled, Recurring
cause of. action therefore arises from month to
nonth resulting in recurring'financial loss to the
applicant.

4. Facts of the case

4.1, That the 8pplicant was initislly appointed
te tlie post of Chargefl han? in the scale of RS. 65-85

from 2£8.14.1945 in the erstwhile Eastern Railway
w3

which 1ater teken over by the Central Goverment
and was redesignated as Northern Railuay.

4,2, That from 1.8.1946 bthe applicant was
appointed to the post of ch:rge-man grade 'C' in the

'scale of Ds. 100-180. He wus appointed om the

post of Electrical Cbargemaﬂ on & monthly pay of
Rs. 1038.00 at Lakshar from 5.12.1956. iith effect

L



1A
s

-

-~
- dm
et

from 2.,12.1060 the applicent was promoted to
the post of Senior Chargeman in the scale of

Rs. 250-380 and was trausferred to Moradabad.

| The applicant was further promoted and appointed

to‘the post of Foreman 'C! graﬁe_in tbe scale of
Bs. 385-425 vith effect from 8.3.1966. He was
promoteﬁ and appointesd to the post of Foreuen

1Bt grade in the scale of Rs. 370-475 from 27.6.70
and was posted under the Chiéf Engineer, Railway
Electrification)Kampur. Withﬂeffect fron 10.8.71

the applicant was transferred to Kalka and was

appointed as Foremsn Gracde 'A! in the scale of
BRs. 460-575 ( 48) end was redesignate® as Assistant

Bhop Superintendent.

4.3. The pay scele of Rs. 450-575 of Foreman

Grade-4 was revised to Rs. 700#30-000 with effect

froz 1.1.1973 from which Hate the pay of the applicant

in that scale waskixeé AU Rs. 760.00 a&s would be

evident from the pay certificate issue? by the workshop
Bngineer., Worthern Railway Carriage and Wagon shop,
Alapbagh, Luckanow. & copy of thet certificate is

at AMeyure bm 5

4.4.' That the Reilway authorities iz decided
that the post of Foreaan Grace 'i! which were redesig-
nated as Assiscent Shop &uperint§mﬂents being the
selectioﬁ posts, 63 ﬁersoﬁs including the‘appl}cant

were called upon to appear for examinstion &and

_ some of U i
selection for the sai” posts though ey (vWere alreany

holding those posts. Against that decision, the
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applicant end 17 others made & representaetion to
the General Manager and Chief klectrical Engineer.

On the basis of the representations the selection:

. Was postponed but later the Reilway Afministration

\" » 3 Iy . -
agained decided to hold fresh selection and exami-

nation for the said 18 posts of Assistant Shop Supere-

intendents, The applicant and 17 others who were

helding the posts of fore-man grade 'A' which were

redesignated as Assistant Shop Superintendent, filed

s

writ petition No. 681 uf’1973 in Tucknow Bench of
Allshabad High Court challenging the saif decision

of the Railway Authorities to hold fresh selections
for the said posts, It was contended by the peti-
tioners that these posts are not selection posts.

In comnection with this writ petition the Responients
furnished a list of 63 perswns who had been asked to
appear in the selection and examination for the

18 posts of Foreman Grade AfAsgistant éhOp Superine
tendents. In that list the nanes of 63 persans had been
arranged in the order of seniority and the applicant!s

narie figured at serial No. 5. The spplicant was

- therefore entitled to be confirmed on the 5th post

of Foreznan Grade Alhssistant Shop Superintendent

et e e

s i,

fron amengst the first 18 persons figuring in that

list, A copy of that list is being file” as Annexure.A.l

4.5, That the Uonible High Court allowed the
said writ petition and hel® the the posts in duestion
are not selection posts and they issued mandamus comnan i
-ing the opposite partiess not to holé selectioen for

18 ppgraded posts of Foreman Grade B in view of the
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Railway Board's decision in pursuance of which

the petitiomers an? others were appointe”, A copy

L

of the judgment of the Fon! ble H iigh Court is being

filed as Amexure &-2,

4.6. That the Union of Infia filed a S cial
Leave_Petition against the said judgnent dated
0.5.10979 4 befors the Hon'ble Supreme Court of
Tndia who were please? o ﬁlﬁHlSS the sald &,L.P.
vide their order dated 27.4.1984, a copy of which

is being filed as Amexure A-3.

4.7, Thaot two years after the dismissal of the
Special Leave Petition by the Hon'bleSupreme Court
of Indis, the General i ﬂarer, Northern Railway, Head.

quarters office, Baroda‘H@use, New Delhi, issued

orders in his letter Wo. 754-E/148-III(E,II.A) dated

10.5.1983 saying that the 18 senior-most persons

mentione? therein may be cunsifered as posted against

the 18 upgrade?d posts in the grade Rs. 450-575(48)/

700-200 ( 45) without selection an® that they will be
entitled for all conseduential reliefs as per rules

on the éubject. It was mentioned in the letter afore-
said that the employees wéy be infommer accordingly

but no intimaticn was given to the applicent in thlg
connection thouﬂh nls name figured &t sl. No. 4

in the order of seniority as drown in the list attached
with that letter as he had reti®4 from service on
attaining the age of SupefaﬁnUathD on Novenber 30 4
1080 though he was entitled to all consequential

bene fits on the basis of the judgment of the
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Hon!ble High Court and up-held by the Suprese Court

13

of Tndis. A copy of that letter Aated 10.5.1083 1s being

filed as Amexure he4.

4.8, That on une basis of Mian Bhai Awar”
f which was accepted by Govermient sometiue in 1870
Ly : all beeﬁem grade A/ Assistant Shop Superintentents
in the scale of Rs. 700-000 becaze entitled to a
épécial‘pay of Rs.150.00 per wmonth an® this special
pay was stopped from the date the holier of the said
! pogts were given the higﬁe% scale of Hs. 840-1040 feows\ T3,

| €

As the applicant ha? retired on 30.11.1280 he vas
i

f not given the conseduential benefits of the Hon'ble
High Court!s jufgment ans order Aated §,5.1970 in
terms of the orders of the General Managerts letter
datef 10.5,1983 though he wag entitled to the said
benefits upto 30.11.1080 upto which date he vas
in service 8s he was 4th in order of seniority |
aﬁohgst the 18 persohs vho were petitionerts in

the said writ petition,

4.9. Thst it will be borne out from the
certificate cdated 14.2.1500 issue® by the Workshop
Blectrical Eﬂéineer, Northern Railway, Carrig e an?
Wagon Workshop , Alaubagh fucknov that the applicant

was prozoted to Foreaants Grade A reﬂesigngteﬁ fg

dssistent Shop Superintendent in the ca,le of
RSo 450!'[:7,5 (J_b) ‘VJ‘r
73/ALQ/64~2/88/12 dat

Rallway Bo@rﬂ's letter g
Ho,pg/

d =y letter ; "7 12.3.1973 &
| )\%U CET R0 P545/ 1 400m, 40
iy '..L

s al SO . Sh O‘WS th




; applicant froi 10.8.71 4o 80.11.1080. A copy of the

above certificste is at Anngxure A-3,.

4,10. Thet in the year 1DBP twe app llCan fell

» “e‘lbu,aljy i1l al'”* becane Vlctis; of varicus coaplie
e i cated fiseases Which rendered him incapable {o zaove
.'\‘ .
. ;\71

about, Iiie had to remeain bed riﬁf‘-eﬁ for ebout 7 years

during wich period he un'*erwel t prolonge? trea t{‘
aﬁf“ ha? to unfergo & mgof oparation. A copy of the

me?ical certificate about the proloenger ﬁ.llzless’_ &n-

treatment of the applicent grentet by Dr. Virentra

HMohan 11:»“-, MD FICA (U@A) tired Professor of Jhé@nsi

; Hedical f‘ollcre is De mf filed 8s ANNeXUre-s,B,.

‘- 4,11« Tha invvthe month of Hay 1988 an old

u colle%aﬂ informed the applicant that the General

;1anager Northern Railway has .issue.f} orde.;r"s in his

-r let ter d 1@5.128 allow consequential benefits
to &1Ll the 18 writ p iomer on the basig of the

igh Courtts Judnrmw and order dated 9b*'t79

" . Thereafter the applicant was able to procure & copy

of the said letter dated 14.5.1083 of the General

‘Managerg Northern Eaiixﬁ;'ays a copy of which is Bedng

= af Annexure., Sy AAY -2

4,12, That the applicant made & representdion
Aated £0.5.1080 to the General lisnsger (P) Northern
Hailway .leatquarters of fice, New Delhi praying for

refixation of hispay an? pension an® payment of

3.

o2 _Lﬂ"

arrecars., 4 copy of the s&i? representst ion is

filed 88 Lnnexure %A"’q
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4,13, that the applicant made a further repre-
sentation dated 31.5.1989 to Respondent no.g for
e
o refixation of his pay an® pencion an? paymens of

} arrears , but it proved of no avail. 4 copy of thet

S representation is being filed as Amnexure h;gg@ﬁ%eﬁ@

4,14, That & further representaticn dated

? 1.7.8) wag uade by the applicant to the Menber of

-

ﬂ  $taff Rgilway Board praying for refixation of his
pay an? pensim and paynent of arrears so that he
nay neet heavy amount for his treatment of Cancer

. ut this representationvtoo 214 not evoke any respon-

se froa the authorities cocerne?, & copy of thst

?’ : representation is et Amexure LB %, r-A

Y . - | 4,15. That vhen his earlier representations

; did not bear any ffﬁit ancther representation dated

: | 21.5.1990 was made to the General anager of Nerthern
Ghege vy

Railwvay, The gpplicant had praye? therein that as

per Mian Bhal award he shculd be allowed a gpecisl

- t | pay of Bs. 150.00 anA? the pay Scale of Rs. B840-1040

; agilssible to Foreasn Grade ‘&ﬂ e the basis of seni-
ority cum suitability es his'jﬁniors have been given

£ ! those benefits though he wasthe Senicr-most, No

i . .
action was taken on théat representation 4 2 copy of

which is being filed as Amexure S @4 N-\v

4,16. Thet his earlier representations failed
to revoke any response, the applicant made a repre-

sentation dater JEEE§§Z~ZJ—lQQQ—jO the Deputy Chief

Grievances, N.RLy. Baroda iiouse, New Delhl saying that
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Dovonni
though Sri Govind Ray ®ewsrdi who is junior to the

applicant an? is Ié”places beloW'him in the seniority
1ist has been promoted to the gradfe of Rs. 840-1040
(R3) on ﬁ5e10;1979 in GI(P) 1étter No.7545/148-111
-(E.ITA) 4ated 16.10.1979 but that scale has not

been allowed te the spplicent who was in service

~in Uctober 1979. It was wayed in that representat ion

o
that the applicant be promoted in the grade Rs.840-1040

with conseGuential benefits given to his junior. &
copy. of -that representation is being filed as

Amexure A-181\

4,17+ That the last representet ion ~ated -
14.2.1900 was made to the workshop Electrical
Engineer, N.Rly. Carriage anﬁ Workshop 5 Alembag 3
ﬁmmmﬁpﬁwﬂgiﬁ%~ﬂﬁapmiﬁmtbéaUﬁmﬁﬁhe
scale of Rs. 840-1040 an” his pay an’ pension he
refixe? with other benefits., More than 6 nonths
have passed but that representation too hasproved

of no avail., 4 copy cof that representation is being

filed as Amexure- Mg 00 A\

4,18+ That the applicant has been able to
procure a copy of letter No. 754/148-III(E.TIa)
dated 16.10.1979 of Senior Persomnel Officer (I)
N.Rly in which & number of his juniers have been
promoted to the higher scale of RS, 840-1040 during"
his service pericd by ignoring his legitilate claim
WEem his service record, have throughout remained
of & high order and his supersessicn by his juniors

is ik voilative of Artidles 14 & 16 of the Comstitilég-
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of India, The applicant also understands that some

of his other junioers have been given the scale of

Rs, 84 -1040 much before Uctober 1979. Thé applicant
is therefore, entitled to that scale unfer next below
rule froa the date his next junior hasbeen promoted.

to that scale. & copy of the saif letter dated

16.10.1079 is being filed as Annexure Ho g D13

4.19. That the facts mentionedabove prove to
~the hilt that the applicant is entitle? to specisal
pay of Rs, léO;OO'per month on the basis of Mia
Bhei Award upto the date higher scale of RS. 8401040
was not allowe® to him and he ig ale entitled %o
refixation of hispay in the sai? scale under next
below rule froz the date his next junier‘hasbeen
promoted to that scgle an® he choul® be pai’ arrears
on refixation of his pay an? pensioen etc. with interest
@18 per cent from the daté the arrears accrue?

vayment.

-y

due till the date o

HIZWZ
5. Grounds for relief with Jegal provisions,

5.1, Because the supersession of the applicant
for higher scale of Bs. B40-1040 is illegal.anﬁ'un-
constitutional wiﬂain the meaning of Article 1@ ané
16 of the Conmstitution of India,

P

5.2. Because Uppcsite parties have arbitrarily
dennied the benefit of higher sczle of Rs. 840-1040
by allowing that scale to the juniors “Auring the service-

perio® of the applicant and as such their action is
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illegal an? unconsvitutional.:

5.3. Because of being senior to 9ri Dewani
who flgures 16 places belovw the applicant in the
seniority list and othérs junior to hinm ané having
excellent service records, he is entitled to get
under next below rule the benefit of his higher

scale of Rs. 840-1040 or & special pay of Rs.150.00

per mouth which was allowed t6 his juniors,

5.4, Because the benefit of pay scale of
Rs4840-1040 has become payable to the applicant from
the date his next junior hasbeen allowed the said
scale even if 1t necessitates the creation of &

supemumerary post to meet his legitina e clain.

5.5, Because the applicant Auring his service
period was not aware that his'juniors have been &lloved
the higher scale of Rs. 840a1040 an? orders have been
lssued by ©.P.Ho.2 as late as in lay 1983 to allow
the conseduential benefits on the basis of the
judgment datend 9.50%358 vh ich waéppmheld by the
Hon' ble Supreue Court of India in April 1981 and due
to the continuous sickness for about 7 years an® lack

of knowledge about s the duestion of claining

this
the benefit in Question earlier 4id not aris

¢

6., Details of remedies exhauste ds

The applicant came to know about the contents
of Respondent No.g letter Aated 10,5.1983 1in lay 1982
after his recovery from the prolonged sickness from

various Aiseases and cancer, The applicant then sent
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representation dated 20.5,1980 to respondent no.2

for refization of hisgpensicn etc. on the basis of
refixation of his pay followes by various repre-
sentations anﬂvremiﬁﬂers. The applicant is now left
with no other alternative renedy éxcept to invoke the
jurisdiction of this uOA'bT“ Tribunal for enforcement
of his legal an? onstitﬁtional rights by filing this

R - g .
applicérs befors then,

7. datters not previoudly filed or pending with any
other court

The applicant further ﬁeolare%ﬁaat he had not
previously filesd any @eponlication, writ petition or

1

suit reger?ing the anatter in respct of which this
application has been nade, before any court or any
-authority or eny other bench of Tribunal nor any

such application, writ petition or suit is pen-ing

before @y of. them.

8. Relief sOupht

The applicant prays for grant of fo 1lowing

reliefs; |

| Respondents cancerner’ be Alirected to allow
the dpplicant the special pay of Ns. 150/~ per month
or, h;@her scale of RS, 840~1U40 from the date his newd
juniocr was‘alloweﬁ the said benefit by refixing his
pay wnfer next below rule after sllowing stagnéﬁion
increments acfaissible under the rules an?d alsc to
revise his pensiom, gratuity, comautation cf pensibn

and leave emcashrent onm the basis of refixation of

his pay amd he mgy also be declared emtitles o arrears

s v e 3 4
of salery and persion an? other retirement beneflts

|
:
i

&7

g

}
{



9. Interim relief if sny prayed for -

12. List of enmclosures:

- 13~

with 1&) interest from the date the arrears in
guestion accrued due til]l\their payment along with

the costs of this application, -

No particular interim relief is prayed for
except that respomdent no.2 be directed to intimate

to this I n'ble Tribunal the date om which the

appl icantts next junior was allowed the specisl pay

- of BS. 150.00 per naonth as well the date he was

al;QVJe~ﬂ the next higher scale of Rs. 840-1040 earlier
than the date on waich Sri G.R. Dewanil was allowed
the said scale Auring the se:bv;}ce period of the
app;icamf so that the correct date for al_lowirag thg

sald special pay and higher scale may be determined,

10. The applicatim will be submitted to the Hon'ble

' Tribim’al by the applicantts counsel personally.

11l. Particulars of postal orders file in respect
of the application_fee of RBs. 50.00

l.ndian Postal. crder No,.
2.Date of issue of postal order. Q o2 Lékssy

e | .  Raba 1%.§.90
3eletails of the post office which '

issued the postal order. New Hydesabedd Poot-
Oee vk newy”

1. Postal order worth RBRs. 50.00

o, Amnexures A-1 to A-13 as shown in the Index

3. ¥akalatnama in favour of Sri R.Eaman and
R.S.Srivastava, Advoca-
Te.

Verification
I, &.K.Banerji son of lébe $ri B.C.Baherji
aged about 68 yeers resifent of Iouse Wo. L/169,

Sector-B, L.D.A., Colony, Kanpur Road, Lucknow, do



-1 4m

hereby verify that the contents of para 1 and 2,
4 to 12 above &are true to my personal knowledge

and those of para 3 are believed to be true on

legel advice received and that I have nob suppressed

any material fact. !

Tucknowe

Augus  1990.

Through Radhika Ramen, Advocate
Counsel for the Applicant

Radhike Baman

Advecate, Wigh Court and
Services” Tribunmals,
C-4Sector -A- ),
Mahanagar, LUCKNOW.
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Radhita “Raman

) Advocatc, High Court and
Services Trnbunals, : !
C-48Sector -a-1,

Mahanagar, LUCKNOW. _
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T | | o
v . _y Date on whioch application Uabe of Datie of . Hignature oF
v is made for copy.accom- Dposting delivery official

Voo panied by the requisite Notice on of oopy delivering

6};; ' stamps° Noticse cOpY o
< " * Boardo; : Sd/m
0N 10.5.719 22,5,79 245079

‘ IN THE HIGH COURT OF JUDICATURE- &ﬂtéﬁLAﬁABﬁD

. ! ~Cairal A
e LUCKNOW BENCH, LUCKNOW, (“L;M/Lm::ustrMare Tribuy.:
. ,:».: o ' ¢oc0060 ‘ OA N)% 46@;/[\%&“6“]
. ¥Writ Petition Noo 681 of LW ..... % Apphcant
%msm
Sri P.SaKapoor and others, : ' | AmmmueN espondent
s - , soeos Petitioners e L
L) ;
, - Versus .
< Union of India and others . .
T : : : soooo Oppe Parties,
‘j;, Writ Petitlon under Artlclc 226 of thse
Constitution of Indiao
Lﬁcknow dated 9.5.79.
| Writ Petition No, 681 of 1979, |9 23
?oSaKaPEOT and others, V. Unib@ of India and others,
Hon'ble K.S.Verma, J | '
P Hon‘ble U.CoSrivastva, J
X ; {Delivered by Hon"ble U C Srivastva Je )y
A The petitioners to the Writ petition have challanged
| " the examination to the post of Assistant Shop Superintendént in
> the Northern Railway on whlch:they have been working on the
ground that they being rightful incumbents to the said post, no
Sclection to the same could be made to th@ said pnsts whwch are
‘non selectlon postso_ ‘
: Lhe petltloners were selected to th6 posfs of
«. ;Electrlcal Foreman in the grade of 335-425, but they were

 subsequently piomoted in the next higher grade of Rse 370-475

- onu the basis of seniority cum su1ta>111ty9 $hough no order for‘
&  their conflrmatlon was passedp Accordlng to the. petltlonersthey
vere entitled to be conflrmed inview of the Rall:ay Board° :
: clrcular in this behalf. ' :

e
A
Podhita Taman

Advocale, High t.ourt and

Services Tribunals,
C - 4 Secuar - a-,

Mahanagar, LU CKNOW
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the Government to the Railway Rates Tribunal for arbitration
*  which was presided over by Mia Bhai, a retired Judge of the
" . Gujrat High Court, and the said tribunal took certain decisions

ety

~2-.! )

In the year 1969 certain disputesyweie referre

which were accepted, The demand of the National Faderation of '

7‘Id&ian Railways for grant of special pay of Re, 150/- per
‘month to Foreman A was accepted, while the demand for the
‘grant of special pay of Rs. 100/~ per month to Foreman B was

not accepted and it was decided that all posts of Foreman B

'in the Grade of RS, 370-475 in Mechanical, Blectrical, Signal
" and Telecommuication Workshops and Foreman in Scale Rs,
'335-485 in Civil Engineering Workshop be upgraded in scale _
J'ox Rse 450-575 and rede81gnate& a3 Assistant Shop Superlntendent.
"_w1th,ef:ect from 1081970, It was also decided that the pay

of incumbents of the upgraded posts be fixed proforma from |
14841970 under Rule 2018-B of the Railvey Bstablishment .

| Code Valume II. The Petitioners alongwith 12 other incumbents _

i.e0 in all eighteen per°oa8 who were already working in the

Workshop in Foreman Crade B were congequoatly upgraded and

were placed in the scale of Rg. 450-575 ond were also gmven

 anhanced arrvears of pay with ef”ect from the dﬂte or thelr ‘

anpointment on the redesignated post of Assastanu Shop
Superintendent. '

The General Manager Northern Ralhway subsequently
decided to hold a selectlon for the post of Assistant Shop
Superintendent/Foreman grade BRs. 450-575 and called the
persons including the petitioners and other incumbents of

‘the upgraded posts for selection and examination. Against the

said decision the petitioners filed a repfeéentdtion to

the General Managér and Chief Electrical Engineer and on‘

their representation the selection was postponed, but
sussequently the Railway Administration again decided 0
hold a fresh selection and called 63 persons including the
petitioners for the aforesaid 18 posts. The petitioners have
fllcd the present writ petition challenging the samg@o

-»000903/.- o =

eRaJ&iﬂ",qﬂﬂﬂan (o
Advocaic, High 40 urt and
Ge:vices Teibunals,

.\ . ‘
(1 - 4 Secuer ~ !
Maha“agar L\JC‘\‘OW



A . \
Learned Counsel for the petitioners contended that in )
§iew of the decision of the Railway TribunalAcontained in Ann-
exure -I.which was accepted by the Railway 3oard in puréuanuce

"of which the petitioners were upgraded and redesignated, no

selection for the said 18 posts could have been held as the
said posts are non selection posts and the Railway Administra-

%ion confused these posts with the posts of Foremen Grade B4

‘that in view of kia 3hai Railway Tribunal'’s decisdon the .

vhich was selection post.
Tne contention on behalf of the Railway Agministration is
that gdmittedly promotions were given to the petitioners, but

‘they were never confirmed and officiated as ﬂorkshop ‘
;Superintendents end that is why they were given a new grade,
ébut the post being selection posts, the selection was being

' validly held under paragraph 210 of the Railway Establishment

Manual mentioning the list of selection and nonmselectlon
poats contained in Apvend1x~6 and any dev1atlon from the
sald list will need prior approval of the Railway Boardo

No Material has been placed defore us from which it
could be infarred that %he posts in questlon are selection
posts. It has been alleged that approval or holding selection

" . was taken from the Railway Board. From the Railway Board's
- Cireular copy of which has been annexed as Annexure-i5 %o
§ the rejoinder affidavit it appears that the Railway Board
. 41d not take a decision to hold a selection of atleast these
- 18 posts on which the petitioners are working. The Railway

1

* 30ard decided that the posts of Assistant Shop Superinten~

dent in the scale of Rs. 450-575 may be filled by positive

' act of selection and the posts of Shop Superiatendents =
" carrying a speclal pay of Rs, 150/~ on the basis of suita-

bility cum fitness. In the V1ew of the Rallway 3oard"
decision it is clear that se far as these posts are
concerned there is no question of holding the selectlono

On behalf of the opposite parties it was contended

ontention does not carry any

position has changed, by thi
. . \00004/

Radlila haman

ooy
Advocate, High + 1t and
Se:vices Tribunals,
C -4 Sector - v - 1,

Mahanagar, LUCKNOW.,
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© . force luview of the deoision of tha Reilway Robow Prdbamgl

¥ 1%8elf upgrading end re-designating the posis. The upgradatlign

©oN and redemlgnation of a poot does not meen change of the posts
itself. In & case from Maharashira which went up to the Suwweme

-~ Court it was held that revision of pay Scales would rot mean

N
§ change of post; that is promot)on from one c7aus %o other.
v I
¢; The Conrt made the Tollowing observation in the State of
| Y Ay Yo 1*
Maharashtra and others V Asso:iation of Maharashira deC&tnOD

SP%WJCP Class II Officers and nthers ( 1974 IV Supreme Court
_Caue$ 706), ' - ; -

i

The contention that Tecturers in Class II of the

{ | Iaharashtra Bducation Service must present thex 'lfas‘
for b(”l("(ﬁj on before the public Service COII’IIL].‘B i.on vao
4 ;?Fro&uéﬁg‘éppare?uly on e miswnderstaniing of the
Schemg 1n¢tlated oy the Universii, Grants Commissiona
B , That Scheme Bavi sagea no promodvion of Lecturer from one
- claszftg ano’cher0 It concerns itsclf with The revision of
any scales of the collegiste toachers and its object
was o raise the salary structure as one of the basic
- gssentials, for improvement of eaucational'ﬁtandardé'a
Thus 1% is claar in the present’ca se that the nth of Foreman
Crade B was only redesxgnated and upgradedy bus the post le :.
was not changed and in view of the Rallvay u04rd’° docision g0 .
far as 18 persons including the petitlionecrs are concerned 1o
x gelection is to be held and the pruposed ﬂelenuxon G0 thesg
posts of Foremen Grade B 18 without autbority of law as the
¥ gecision of the Railway 3oard carries %he forc@ of Tawo
?j; The Writ potm+1on§n is allower’x° Det a wrub of man@amus

> be issued cowmunalqg the opnosxue partles not to hoLd uelectlan
of 18 pouts of Foreman Grade B which were Upb°edca9 in view o2
the Railvey Tribunal's declsion in pursuancea of whi:h_the‘.

petiticners and others were appeinted. No order ad to costso

83/ Ke3.Vorna
gd/f~ U.Co Srivastiva.
00501979

lf”d Rﬂwan
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i5 & resulit of Min-Bhad Trihunnl Award rooslvad wnder Rmum Bcaam°
letter quoted asbove, 1S posts of Rlectricol Foremgn 'GrstBe th?Om’&'Iﬁ(ﬁ@}
¥ere upsreded to Qrada RM&BO«T"S(AS) in Vorkshope vide this offioe |
lettor Ne .7 54%/148 (RITA) datod. 330100730 &lthough thnde poats are L
claegifled as solection posts bu@: in wview of High Couﬁ'f;/&m ok bor
bon ch/uaenmm. o!»sorvnviom no selection can ho held so :hx* %‘h@mﬁ 18
upgToded posts ane ook md a8 rep"oduwd b@low B~

'Y . . * . .

,A'

"Mhus 4t 1s oloar im the presont cens that thae post of’ Foramm
; 'R ‘wad only radesignelted and upgreded, but the poa¥ itself |
D |, was vot eaznged and im visw of Rly. Doard's decision, so fap - i
N a5 18 persoins are concerndd, mo selacticn i6 'to- be Wald aod
; ..+~ the proposed selaciion to these posts ¢f Foronsn 43 4p wibagus
ST . 'muthority of law, an tho decision of the Rly, Board carries k¢ .
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> o0 " mondamus be dssiad Qommandyng the opposite parfies rvd t@ "mi&

B
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‘ : ‘ 4 ‘ g

{1 vioew of he avove eowrt judgement, it has been dﬁcidad {m&g t'w ':;QL’

{o3dlowing 18 "soiiioxwns s pOYSoeTe may be €O s ldered a3 posted l.«{;a:imt

ti
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dria af{lflae Tattax No o7 m»b/ﬂw/}«.Lid\ dntod 6+4«T3s Thay widil, tharae-
torve, ha ontitled for oll comoduantinl relief ne per rules on khe
subldact. The employess may clsc he  informed -JC"OZ‘din,gkv. o "
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~ ) E . Ld,(jj ‘“')‘o. 1&.’ *f‘v?
- : - } - : - ) i . "\’\ Advocaie, T DALY 51 Loy 'm'.i
) ; : Y Co ' s . Servies Trxbuna 5, : /

@ l im the Central Administrative T.t-ibunal
Tilm &en@r‘al Nm‘aaer(p) [ Ll Vislad l l.uuguz )

MNoethern Railways @m 1aq0(s).
% . Applicaut
Head Q@s.Oifice ‘ .

jﬁ'&\ ursuc : !
New Delhio o Q ‘—G’H\csoonJents‘

A?

¥ HIvH Refixatﬁon of Pay and. Pensioa amd
L ‘ Payment of arrears thereof of A& oBaner,jee
ASS/ W/ IKO. : :
Refza)ﬁailway Board, s letter NooPCn72/RLTa69w4
-dte 12«3—73
b)Ju& enent of the High- Court, L{(OaBenchs9‘=3w79o
~¢)supreme Court Judgement dte 27-4=81.
d)G . M./P/NDLS. Lletter No,754=E/148/ Eliiasdts 6-114-73
e) o=~ «do=- dt.10n5-83 ’
£) «~do- -do- dt.29-12o87

\,

Vide G’(p) NDLb letter No.dated 10-5«1983 qLOth ehove ny :
sendority was refixed at S.No.4 among the 18 dther persoas in .

view of the Supreme Court Juigenent delivered on 27-4-1981 and .
has advised that all the 18 persons listed therepn# are entitled ..

'for'ull conSequential relief as per Rules on=the subject. ..

- In tne Jight of this, the seniority was further nxcd in scale

R54840. =1040( RS) with effect from the date our Junior was
promoted viz 16-10-79 vide your office letter of even .No.
dated 29-12-1987. o 4

In this connection, I renret to inform you, that my name and .
Mthe naues of other 12 persons/ erployees listed =vide your office
letter of-evea No.dated 10-5-1983, have not beens¥ shom in the
firwlar released and circulated on 29«12-1987.

Jactually'retired on 30th NOVE! MBER, 1980:a3 auch Ian' entitled
and eligible for nll consequenual relicf vile your letter dt.
10=-5-1983"and 29«12-1987. wWith effect from 16-10-1979. My Basic
pay was Rs.900/~ and ny pay was stagnated on K900/~ for last
3years before my retirement Hence it is'reguested tha'; refixation
of my Pay and Pension and payment of arrears théreof Le cfier‘ted
and naid to me at your earliest witaout any furiirbr delay, -

AOK Ban‘ PW
(Pehire:i A8:/Dy JCEE/ W) |
: N.Rly.Lucknow.

. l=159«Seetor-B-
‘L,Dof,Colony
Kanpur Rood ; ‘

ﬂﬁkzc%aﬁ

Dateds 29-%=1969.

N

\" ' o "\. Y o 45&(2[?-_\_}.

i o z ’ : \Mahanagar,lU Mow ,
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: thya In the Central A ministrative Tribunal

. S 1
Vol Beocln LucAuuw U Y Ay et W% 4
~ Phe General Manager (P), (L) ‘\

| OANg ... 9o (t?
porthern Rallways, Aj<é§a¢ '
'|14¢ N s .. ses

;
s Applicaut |
Hood Qrs. Vifice, !
“aroda House', Céﬁyn i%S%ﬂ QLA s
New Dellii. 5 3/"2&0 Kespondents : r

Annexure No ... ... .Ag-
S’ir. ) ) ]

Sub: Refixation of pay and pension and paymeqt of
arrears thereof of A.K. BanerjeeASS/W/LKO.

A Ret:a) Rallway Loard's letter No. PC=T72/RLI=89-2
- Gte 12-3-73. 3
b) Judgement of the High Court LKU Behen; 9=-3-79, i
~) Supreme “ourt Judgement dt. 27-4-8l.
» \ . &) G.M./P/iDLS.letter ho, 754-G/148/Eiii.a dt.6=4-73
. | e) ~clo- ~do- dt,10-5-83
| £) ~do- ~do- dts29-12-87.

1

; ' e

Vide GM(P) NDLS letter No. datéd 10-5-1983 quéted doove my T

\ senicrity was refixed at S.%o, 4 among the 18 other persons.in
view of the Suprepe Coutt Judgement delivered on 2774-1981
and has advised that allthe 18 persons listed therein are

entitled for all consequenkial relief as per Rules an.the subject,

|
In the light of this, the seniority wus further fixed in scale {
Rse 840-1040(kS) with effect from the date our Junior was promosed!
viz 16-10-79 vide your office letter of even Lo, dated 29-12-87, -

1 in this connection, I regret to inform you, that my namé and
A ' the names of other 12 persons/employees listed - vide your ;
. - office letter of even No., duted 10-5-1983 , have not been shown |
4 in the clrcular released and circulated on 29-12-198"7, : |

g‘ I actually”fetired on30th November 1980, as
e\

L suct o . 1
and eligible for all cons such L.am entitled

1 onsequential relief vide your lett i %
10-5-1983 and 20-12-1987. With effect from 16-10m197¢ | ﬁ;raggic' ‘

> pay was Rs. 900/~ and my was stagnat | K
- 3 years before my retirement, Jnated on s 900/~ for last

Hence, it is reguested th i ;
S Iegue at refixatio ] . \
and Payment of arrears thereof o effgcgg my Pay and Pension

your earliest,without any fmrtheﬂzgg7ay d ‘and paid to me at

] f.A ' - . ' l !
. i Y @NV 4 |
N AeKe BANERTEE
Patcd. 31st May,‘89. (Retireq iggjg;? EE/W/)
NeRly.Lucknow,.
~ . ~ L~169, Sector L
L.D.A. Colony, S
Kanpur Road,”
Lucknow-226.005,

]
- |
c:%iijlixlz o E¥M(é§§2£’ I

‘ ! )l) - (3§ - -
LLC'(JAI!’CI Faman 5

‘ /‘\» o, A High t.ourt and
o Seders Tribumals,’ .}

U -4 Secir - 4 - 1,
Mahanagar, LUCKNOW,




~ ‘_

. Qated 6.4.73. & . - G L

lRules on ihe subJect. R 3 Cog -

© In this. conncctlon I regneﬁ to inform you that my name

“I actually retired, on 30th ﬂov.,l980 as such I am entltleo "
©and eligible for all the conaeauentlal relief vide GM(P)PDLB

. ‘hefore my retirement. .

-and Payment of, arrears thereof be effect and. pald to me: at

To a L o &wm@;otw—e @(@ﬂ

In 'heC’)r\l A\ mlnls’l
Lhe Member of Staff, - o s rmweTnbmm (X
. L e 1(_1 Luca; . 0 Lo .
RAILWAY BOARD, OANo - fq Loy i
RAIL BYAWAN, AR B L !
© NEW DELHI Y &5 ‘\ppl ant’ j
B g Qi
. . 3 : . o o e o - '...... os N Rcs ;011d . t‘ ‘_ .
sir, : o ‘“*ﬂﬂéNd;uvg"ems P

'Sub.- REF IXATION OF PAY AND PENSION AND PAYM IT
OF ARREARS THEREOF OP AK, BANhRJbE Auo/W/LLOo

‘Ref., .Rallway Board s letter N@o PC~72/RLT-@9-2
dated 12.3:73,

(b) Judgement o . the HighCourt LKO Bench 9 3. 79.
(c) Supreme Court Judement dated 27.4.81. :
- (d) .G.M./P/NDLS:letter N® 754-—G/l48/E:Lii of

o - (e) Of even N@o dated 1(1 5 83 &--..A. AR
; - - (£) Of even No.:dated 29.12, .87.

Vide GM(P) NDLS letter N@. ‘dated 10.5.83 quotea above my
seniovity was refixed at S.1l0.4 ameng the lSl@ther persanu 1n
view of the Supreme Court Judgement delavered on 27.4.1981"
and has besrxsugkrxi advisedthat all the 18 persens llStEu
therein are entitled for the consequentldl rellef as peL ‘

H'-‘ T ‘,‘-. Lo
. t

,.'-¢

[ R U U F RS

in the light of this, the senlorliy was further flxed in: scale:
e 840~1040(RS) with effect from the date our Junlor was-, - i
promoted'viz. 16.10.79 of GMG%S letter No. even date( 29 12, 87

SR
and the names of some other personS/employees listed *Vide

GMF, NDIS lett.r of even Heo. dated 10.5.83, have not bcon shown
1n the c1rcular released and - c1rculateu on 29 12, 1987 :

letter dated 10.5.1983 and 29.12.8% .. My - basic pay was fs. 900/o R
and my pay was stagnated on s 900/~ for. the last 3 yﬁars o :

2/

I appealed to GH(P)NDLS but to no'response; . .-:,f .‘*;?55 .

ron

Hence, it is'reqacste that reflhatlnn of my Pay. and L“ensmn '
yourearllest w1thout any further delay. BRI S :f

I am‘victim of cancer and I had to' pay heavy amount for my: - . |
treatment and refixation and payment of. arrear w1ll heip me a

. Lot. Thanking you, :
| RARRLng YO, - | Yours falthffully, i
. N e :

' - Lo o (Retd ASS/Dy CEE/VJ/N Rly LUCI\NOW) o

. Dated:i~-  1.7.1989 o L-169; Sector'E',L.D,A.Colony, = + = !

Ce’\‘u(g"o, G (e) N

Kanpur Road, LdCYWOW-ZaéOOS .

Lourt 3
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'~ Copy to : ¢

1gafﬁof my retirement i eo on 30011 80

L the scale -o | MA" - .. . RN

e \W

‘\‘VUH \'ﬁ"lﬂ, e c—%}}f\m)

. 'I.n the Coniral A mnmstranve Fmbuna]

To,
R 'The General Manager SR T e pel il LULAHWV
~ N. Rly. Baroda HOUSGo TOANo ﬂ(AQ
- New Delhi T A,/Q/ ) ‘\pp icant

Respond ents '

S e . L. | v..-v-:..;i.“'.yl#./z..',.:.'.'.m ..'
j'fsﬁb;' grantMOf“§gg pay of s 150/~ 83 . D
' - Grade ‘A + the scale of m 810»1040 (R.S) aag',u -
- Ehop 8qut.4 .ﬂ"-i ST aiﬂg.f f:;;u,h,g"

'] I was working as Foreman Grade°A° since 1008071 in the .
scale of s 450=S7S (AoS) and redignated as Asst° Shop Supdt@;,1\

As per award of’mia Bhai Tribunal a special pay of

lso/n was granted to Foreman grade °A° and the scale of

f?m aao/&oao(aos)ox L ~*W*ﬁ;~gg.ﬁ5if>ﬁﬂ”ﬁ;gih~»x$;5i:r~&'agi-:

S This special pay of R 150/» or the scale of: aaom&oao
: be granted on the ba31s of seniority cum suitability° Jaau; o

_per order of Railway Board, Judgement of high court Allahabad

This epecial pay was not granted to me till the date

and Juniors co me were given

'3. In this connection I have submitted many appeal but no .
3response up-to-date. S BERY

I again requ est your honour £> grant me this special

| pay + grade W1th consiqnemeed relief beino the Senlor most

person from the date the juniors have promoted +. given the scale. S

Thanking you" | L r : |

PR

Dated : 155,90 "

( A. K. Banerj e )

EXeAsst Shop -updt. ;‘

il Alamhagh, LuCKhQW
Adaressx L~169 Sector g, 0

R LDy Colon ny,
D__.Ye'Chief

GRaJ iu‘fca Raman

Advecate, High Lourt and
Sery toes - Tribunals,

C -4 Secior - A -1,
Mabanagar, LUCKNOW.
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: "/-\j . To . » Fne. or AT Agtrative Trisaaad 3 (»1’&}650(«’5”‘%:“1

| } | . Cris e dalataks Luu.;nZL ) : - f_} -
. The Deputy Chief/Grievdh@e§9“m";mﬁlﬂﬂ“t."‘D rods -

: Northern Rallway, 'A;Qéa}/w ... Applicant Yateds 7 qanuary 1900
_ ,~ DBaroda House, L ,
‘€ New Belhi-110 001 @g?{tﬁ %L 72, Kespondents
- Annexure No m A,/. -

Sub: Issuing of clear order for availing. - 273
~consequential relief vide GM(P) letter !
No.754E/148~II1 (EIIA) Gated 10.5,1983.

N

Sir, ’ i

. 1 would like to draw your kind attemtion for the following ;
few lines to issue instructions to avail consequential relief o
as Mentioned in G.P(P)'s letter referred to above.

L

. - I was retired under age limit on 30.11.80 as Electrical
. Assistant Shop Supdt. from Carriage & Wagon Shops, Northern Rly., -
Alambagh, Iucknow in Grade Rs.700-900 (R.S.) | _ :

—~- 1 I was promoted in grade Rs.450-575 (A4.5.) w.e.f. 10,8,71
in view of Mia Bhai Tribunal award (in support Service Record = .
Certificate is enclosed).

. G.M.(P) isoued letter No.754E/148 III (EIIA) dated S

- 10.5.83 showing a list of 18 persons those are not to be required
for appearing selection in grade Rs8.450-%75 A.S. - Rs.700-900(R.S.) ;
(in taat list my name is also included). e T 4

‘ e 7 . | :

. Under the terms of above letter my promotion in grade i
Rs.450-575 1s to be regularised from 10.801971, - S i

. o T e .
' Seniority for promotion in Grade Rs.840-1040 (RS) is
- taken from the date of promotion of Grade Rs.700-900 (RS).

& . In this conection I beg to submit that Shri Govind Ram &
Diwane (Working at present as Shop Supdt./Jodhpur Workshop)promoted

L in grade Rs.450-575 (4S) vide GM(P)'s letter No.754 E/182(EIIA) '
Ndated 22.4.75 junior to me who had been promoted in Grade Rs.840-~

N 1040 (RS) on 16.10.1979 vide GM(P)'s letter No. 754-E/148 III(ZBIIA)
dated 16.10,79 whereas I had to retire on 30,11.80 without getting

my due promot ion in Grade Rs.840-1040 R.S. /

| -~ In view of .my retirment and for want of relevant ddcument |
I could not preferred my appeal earlier. :

1 L~

|

I humbly request you that necessary-instruction may kindly
be issued for my promotidn in Grade Rs.840-1040(R3) with consequen~
. tial bBenefits since promotion given to my junior quoted above.

| - )
. Early reply is solicited.
B | urs faithfully,
‘ o ; A ) ‘ t {@\Ju . 4 ;
S Encl.»As above. (A.K. BANERJEE) . - ;
| | ' Ex. Asst. Shop Supdt.(Elec)
C&W -Shops, Northern Rly.,
Alambagh, Tuckaow _ , _
Resis 1-169, Sector 'E', N
' IDA Colony, Kanpur Road, =
Lucknow - 226005,

DRl




O, 4, i veddln, LUCkmy - ~Uual
Ai%gp 0 (L)
The workshop Eleotrioal Engineer APPmlm
N.Rly.C&W.Shop, é@ £18ts B
- Alambagh,Lucknou. W”%‘”%4“7

L

oL sty

Keg
exure;q Pondenyy

P,

Sub: Grant of special pay of k. 150/-38 Fbredﬁn'A°
and scale of k.840/1040(HS)as shop Superintendant
Wwith all consiquental relief, o : .

Re fs

1e Judgement of Allshabad High Court{Lucknow Banoh)
dated 9 3019790

2, Supreeme Court's Judgement dated 27.4.1981.

3 Grant of speocial pay to Foreman 'A' and up grading
the post of Foreman *B' to Foreman *A' in workshop.

4, The names of 16 seniormost person upgraded from
Foreman 'B' to Foreman grade 'A' in sonle m.450/575
(A8)700/900(RS)without selection as per order of
Allehabad Highoourt(Lucknow Benoh),Railway Boards
letter B.P.C~T2/RLT-69-2 ofddated 12,3.1973 and
6.M(P)s letter R,7548/148-1II (EIIIA)of dated 10~5-83.

.——).—-—-

- On 10-8-19T71 I vwas posted at Kalka workehop as Foreman ‘B

on 3,450/~ in scale k.370/475. Subsiquenily my post was
upgraded to Foreman grade 'A' by the award of Mia Bhoi
Tribunal in scale R.470/575(AS) from 10-8-1971 and redisi-
gnated as Asgistent shop superintendant, :

The Bxisting Foreman grade 'A‘ was got a special pay of

Be150/=0  $ina 5““‘( (lo-2-147]

~ Special pay be granted on the basis of suitability and
- fitness as per order of Railway Boaxrd.

- The Administration insisted to appear for seleotion for

the grant of epecial pay which was resgisted by us being

the award of Mia Bhoi Tribunal by upgrading the post.

On 10-8-1973 I was trensferei from Kalka %to Iucknow at

carriage and Wagon Shop as Assist. Shop Superintendent

(TL and power)

.......2°

Tl

D adhita Faman
yonais, BHigh Lourt a
Tribunals,

A.—!
DC \, cUS \
. 4 Secuor LAy
\tahasagas, LUCKNOW

Ul TP N

R SRR

Lo



bd

- 1173 and &.795 on 10-8-1973(this can be verified from my S

»

. oontnd.,..2,

I got the raevised scale of pay and fixed on B.760 WEF

Ve filled a writpitition against the order of administration ,
to appear for seleotion in the High Court of Allahabad(luoknow [
Benoh) vide writ petition R.6810° 1973 and ite Judgement |
delivered on 9-5-1979, o ‘

>~

Petition for speocial leave to appeal filed by administration
in Supreme Court and Judgement deliv@:ed on 27-4-1981.

I wvas retired under age 1imitfon 30-11-1280 as Asaist,Shop Suptte
from Carriage and Wagon Shop Noxt ‘Railway Alambagh in o
grade Bk.T00/900 on 30-11-1980, VWhere as I should be retired as |
Shop Suptt.in scale I, 840/1040(3-)35 per Judgement of High Couxv 'y
Allehabad(Lucknow Bench),Railway Board's letter K4P.C-T2/RLT- &
64-2 of dated 12-3-1973 and general manager(P)'s letter R.764E/ B
148- III(EIIA)of dated 10-5-1983. i,

Under the terms of letter under reference ,ené- I am entitqled
for the speciel pay from 10-8-1971 and lcale of B5.840/1040
s8ince revissd scale implimented with all othor consiquential
benefits being senior most which was not giving %o me.

| - :@

In view of retiremsnt slong Gicknese and for wanis of relevent &o-

Vdocuments,l could not prefered ry appeal earlier, : ‘y
v g 2@1
So,I humbly request your honour now exd @o refiz my poy and ‘ fﬂ
pea@ion with ell other benefits at your eaxliest, R _?%1
Thanking you, f ( jj‘
1 f | Tours faithfully S

- T = _ ']

\P\ \3 439 \‘ ((, ‘)c-u.wfr. . f
' A.K.BANERJEE) .

&&\. ”‘\\ ‘ : . LR
~ I “d* Bx.Asat.Shop Supdt.(Rlectriosl) [
% e - | Carriage & Wagon Shop W
Northern Railway,Alambagh ' 1

Luoknowo T

=Y {

>, 1-169 Sector 'BY SUN

////(;/1f 'L.D,A.Colony Kanpur Roed, o

‘Lucknow-zzé 005, 2 S

’9”7%

i Wn than Tl oc-faal Enmnccr
& W gon Shops
Ajw UcADOW.
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Ann
Md. @ B B haca ’.Demed th.e following é&‘dé‘ﬁ*a Z)

S Bhed N M Rolte ofﬁciatmg Shop Bupit Gr 840"4040(39) Sl
ol oworking wnaor Bridge WS Jus 4o transferred %o I‘laozpur m
0 pachdd ne BEFO against the newly mpcraded post - v

‘2 Shri ¢ R Dovand offiolat irg A38 Gr T00-900(RS) worklng umm.c ~

i DARS (W) JU 1p tranefersed to BEN Shop and puk to \off‘iu.ato

- S ag 83.ix Gr Ro 8401 04011’»3) and DED(Y) againoi ond exieSing . -
L. vaoanoy b% crating the asurzg post of ite ariglnel grade

N o4 @ 840=1 40{)’3) vhen Dovwand reportas there

% 8 K Ghopra offiéiating MFO Gr Ro 700~900(R5 ) wler DRE/FZR -
b - ip promotod and put to officiate as 85 Gr Re 84U=1040(R3) in
' - Brides I3 JUC against vaoanay of N M Kalile item Mo §- . -

4 . Ohrl B 8 Pavhar officlasing EEFO gr Ro 700-900(}3.3) working
Co v vnder SES(Conct )=I, New Dellid is promoted end poaied ag BEIO
5% ia Gr Rs B40-1040(R3) in same capacity and organisation
o agalngt nowly orsated post

‘% . Blrl B 8 Kalpd offiolating S8FO(P) *r Rs 700-900(R3) worm

. ¢ in CEB's offlog,larodg House ig promoted to Gr Rs 84C=1040(7 \./
;.. -and postod aes SKO(PIG) ID Qrs Gr Rs 700-300 Rﬂ) to C» Rs -~
i 840~3040(R8) in liou of the post of SFO(CUG)/Delhi Gr Rs
o 700=900 (RS ) akrondy uporeded to Gr Re 840-1040(R8) vide ARO(H;
/7D 0 letteralo 803/5/4741(0-6)(Blin) dated 9/10/79tsmporavily -
. i . for @ puriod of two mon*hs only “hke post of SXO(UHG) Dpihli
00wl W continue to be op&“ated in Gr Rs 70050900(1@ on 8 porio
of two monuths - -

6! Bhri R 8 Bipdl offlclating as BFO(PLG) Or Re 700«=»900(ns) -
.. working in CEB‘'s office,Daroda House is posted as SF0in-the .
_ 4 ;7 caltle grede against vacanoy of Shri B 8§ Ka.lsi iten lio § abﬂv's‘

Z’; Y . Blwi D 8 Hourajani offiulabing as SI0 ev Re 900~900(RS) wider .

S s g e wmr o o

. - DRIY/AID is promotod to!Gr Res 840~1040(R8) ang poated %o
' " . ‘offioiate as SFO Gr Re 840-1040(28) und gr I«K() agai.ng‘c
> ¥y new upgraded post , E L

0 | & R 8 Bukhoja offiointing BXO Or Re T00=900(ES) u.ndm« g
' ,nRx TZR 1o promotod %o Gr Bs 840-1040(R8) and postod to°
. ofilolate as BFO under HEK(Oonst)-I New Dolhi vige Shri

. Gyan 8ingh SI0 8inog promoted to0~-0laps=LX :

: mzrthe: action omay pleane be taken aoogrdingj\y ."'

e T e

.",t-"lf;{ r ' _ o S‘d/-

A . . .
St ey e W D

M . Q ¢ Ramohandzan § I
B . B» Personel Officar (M) '.};,f_
A ¥o 754/143-11I(Elia),dakety16/10/1979 I SIS S
? ﬁ |
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~ BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL. BENCH AT ALLAHABAD 4
(Circtit Bench, Leouknow)
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. LI .

| D%‘LN%\\ Dated; yay ,1991._
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3 |
REGISTRATION NO. 269 OF 1990. )

(Gistrict - LuckﬁbW)J;ffﬁx

L

AJK.Banerjee - - - o2 - - o - - o - Petitioner,
. ’ ’/—«—' "'Mm\'\l\\ =
Versus
The Union of India & others - - - - Respondents.
— e e o e e e e e -‘\.--"‘:Yp:’-;f-w:”}—'ﬂ' —‘L— - ':' a—
_ X&OAAT 2.No, Particulars of papers \‘Page~Nos.
1 to 9
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Advocate .
COUNSEL FPOR THE RESPONDNTS. -
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- BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

ADDITIONAL BENCH AT ALLAHABAD.

(Circuit Bench, Lucknow)

|
i

WRBITTEN STATEMENT

- On beﬁalf of
|

’ : 1 ' Tl ‘
Union of India and others eeccececeaa- Respondents.

CIN
REGISTRATION NO. 269 OF 1990.

DISTRICT : LUCKNOW

. ni.\;.‘ A ) N .
. . N e e
hJ.Banerjee ceceeemceoans Chmm e ———— Petitionere.
‘Versus
J
Union of India and others eeceeecew Respondent g,

The humblé reply to the aforesaid petition

on behalf of the ébovenamed respondents Most Bespectfully
Showeth as under:.

t

i
|

| . )
1. That the contents of paragranh no.1 to 2 of

the petition call for no comments.

2e That the cpntents of 'paragraph no.4e.1 of the
|



"2- ,

petition are not disputed as these are matters of

recorde. :

3. = That the contents of p aragraph noe.4.2 of
the petition are not admitted and are denied. It may

be stated'tnqﬁ"fbévpﬁ%ﬁiioner was appointed as

Electrical Chargeman grade C in scale Rs, 100180

with effect frqﬁ/j;8;1§46. The peti%ioner??gfkher
aﬁﬁointéd as gharéeﬁéhibﬁ;mbﬁ;hly pay of Bs.19§/-
at Lakshar with effé%t }roﬁ"5112.1956.The petitioner ! gm
contention th,"at 't‘xe waé pr@m -téfé té .th.e poét of Senior
Chargeman in thé\scalé of ng25C;EEO‘Wifh effect fron
2.12.1960. In fact the petitioner WaSpﬁxproﬁoted

to the post of genior Chargeman With effect frdm'
27.i2.1960 énd’ﬁas transférred fﬁ Moradabad, It will

not be out of place to mention here that petit ioner

was further promoted on the post of Foreman grade B

;""*
ol

in pay scale of RS.370-475 with effect from 27.6.1970
and was posted under the Chief Electrical Engineer,
(B TR Line), Railway Electrification, Kanpur. The

petitioner was further promoted on the post of Asstt.



\“\ .
L
»

i%‘f

Shop Superintendent in grade RS.450-575 with effect
frbm'10.8.1971 and posted at Kalies The contrary

allegatiop#’ dentained in para under reply are
| Y

' | ﬂ‘jﬁ%& distorted on all material pointe.

H

S

Fiians, Q
T

T

P

4o That the contents of naragraph nos4.3 of
the petition are matters of recdgd hence c¢all for
no comments,

/

5e That the contents of,parégraph né.4.§ of

),‘ ' the petitionvare}nat%ers of record,hence call for
no comments, It is significant t; ﬁention here h that
ag a result of Railway Tribunmal's of 1966 headed by
Miabhoy award the post bf Foxeﬁan grade 'B!' in scale
RS.$76-475(AS) in Mechanical /Electrical and‘Signal
‘Cbmmunication Workshop were upgradedvto‘scale of

/

RS+ 450~%8% 575(AS) and were xmsid redesignated as

, Assisfant Shob&uperintend ’
, | lent with effect fram 1,8,"




RV

N
O

%\

. | .
the date of upgradation of the post and the acpual

payment was to be made fram 1.841972. Consequently
selection for 18 upgraded posts of Aseistant Shop

Superintendent/ Féreman grade 'A' in seale RS,.450-575

I
1

I -

. .for workshop was initiated. It would be bertinent to
mention here that%some of the employees, however filed -

. ¥& writ petition in the High Court, Allahabad in the

year 1973 against filling up of ‘these upgraded post

of

. I . |
by process of selection and pleaded that the same

should be filled up strigtly?accordingﬁ%o,the seniority.

».

S

Tﬁe Hon'blg{ﬁ;gﬁ Qqurt, Allzhabad allowed the writ
pétifibnjin'tﬁeirifavour and directed that all the.
upgradéd posts shéuld be filied withodt holding any
selection,

It is als§ pertinent to mention here that a
Speeiai Leave Petitionagainst the aforegaid judgment
of @iiahabad Higﬁ\Court w?s.pxeferred by the Railway
Administration in Supreme Court of India but the same
was dismissed. |

In compliance of the above courts' order,

18 senior most persons were considered to be promoted



, ff:.
=Dm
on ﬁhe ubgraded posts in grade'Rs.450-575(AS)
without éelectibn in terms ;f’instructions contained
in Railway Boardlg 1et£er No.PCaVQ/RLT_eg/Z dated
.ﬁ#ﬁ 12.3;73 and G.Me(P)'s 1ét;er No.754~E/148—IiI/EIIA

e ‘dated 10.5.1983%, 411 the other allegations contained
in para under reply are misconceived and shall be

~suitablly dealt with at the time of hearing of the

gcasSe,

6o That the contents of paragraph no.4.5, 4.6,

, 447 of the petition are not admitted and are denied.

> A reference is ceraved to the préceding paragraph of
this reply.
e That the contents of paragraph no. 4.8 of

the petition as stated are not admitted and are
denied. The contrary allegations contained in para
under reply shall be suitably dealt with at‘the

time of hearing of the case.

f\;) . That the contents of paragraph_no.4.9 of

the petition are not disputed being matter of record

{ \ '




6

9o That, the contents of paragrapj no«4+300f

the petition asg sl‘ftated are not admitted and are denied.

1t may be stated hére that the petitioner was retired

from servicecon %0,11.80.

10. That the cofx\ténts ofparagraph No«4.11 of‘

the petition are ma.ttlé.‘r‘s of record hence calil for nev
comments . The detailed instructions has already been
given in theGenerala Mar‘gaager's letter dated 10.5.198’5
and' the same shail be eul ab].y dealt with at the time

of ‘hearing of the case. | - "

1. That the contents of naragran?;;;;. @.4. 4.14,
”“ﬁ"é'tﬁ ’.;’v_ P

o
\

4.15,4416 and 4417 of the Détiticn are not adnitted
and are deniede The netitioner's alleged representations
have not been received in the "]_dffic:e of the respondents.

The petitioﬁ’éff is put to stricﬁ_ proof of allegations

5,,4,\ :

coptained in paragraphs. under réply.v

':,é)v E

| @ 12, That the qon’ceﬁtsof naragranh no.4+18 of

' (5\0\\ the petJ.tlon are not admitted and are Aenied. 1t may
/. {Q\

t

o ,, ] .
he stated that the promotion in gr\aﬂe Rh.840 1040(?»*




o -

-
has been given £§ tﬁe staff who hés dualified in the
sslection in grade'700m960(RS), It is also pertinent to
mehtion herevthaﬁ.tﬁe petitioner has got‘qualify the

selection in grade 700-900 till the date of his

061180 as such his promotion to
grade Rs, 840-1040 could not be made. The petitioner

wag retired from,segyi%e?in the yeéf 1980, but the

~ judgnent of the Higﬁ’Court Allahabad as upheid by the

Supreme Court was received in April, 1?@53 conseduently
the petitioner's éontention that the persons menbioned
in.Anhexure No.1é of thé application filed in the CAT,
Lucknow, prior to receiﬁt ofiéourt judgnent is not
tenableThe Whole pwgkx position has already been
clarified in Geﬁéral Manager}s 1e£ter No.754-E/148—iII

(EIIA) dated 10e5.83 which was isgued after Supreme

Court!s judgment. The contrary allegations have been

made Xxx with a view to lend colour to the instant cases

13, = That the contents of naragraph no.4.19 of

allegations contained in para under reply shall be

| | <:E§3f’ the petition are not admitted and are denied. The
/ RN . .
O

suitablgvdealt with at the time of hearing of the case.
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-

14,4 That all the grounds taken by the petiti oner
are not tenable in 1aw and the petition has no legs

to stand and liable to be dismissed as such.

15, That the petiiioner has not exhausted
departmental remedy and as such the petitioner is.
liabke to be dismissed en this ground alone..

164 " That the petitionerfs petition is time bared
and aliable to be dismisged on thiseacunt also.

2
&

Py

1% - That the petitioner is not entitled to any

of the reliefs claimed in this petition,.

18«  That the petitioner's petition is frivohous,

vexatious and liable to be dismissed gith coste

| ®.4,mf&\‘2\ |
(\Ior Respondents)

KBS ZARENEK
Verification
I, C;vawaiﬂ S;uabtk designation

office of the Workshop Electrical Engineer , “othern

_ N7
) . B LA %2

Railway, Carriage and Wagon Ghop, édsemdadih,-Lucknow

Afom,b—c%

do hereby verify that the contents of paragranh ho.! o

gy
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/

18 of this reply are %xx based on perusdl of official
record and legal advice which all I believe to be true
No part of x£ it is false and nothing material has

been concealede

1

Verified, on this ~  day of May, 1991

bt f m W_g,m_,,gsa Q!{ :
y { ucknoye~’

@%‘8’%’ "’i%‘éspoﬂdents)

.4“’
e



®

;

=
218

IR & -
s110M8

J(l]?a a

-mouxon] 'Ysequely

sdoys uoSem 79 938l
Josudug 1edf

ﬁ\m

(\-o;o@i LLp e seme e o ont e -

i

werd b

[
N
I

lg-lm"""‘"'"'n-nn "")-le

BRSSO s v

&

b

iluned e
[f‘%/z o/ WWM&%?//M |

,,(’ - /é@/{‘%&w

31 & g1d B NP o'T fga‘aaz
O SAIEEFEIT

| stfdmme ox aoEdmAr ]
g o Ao RE 7/90[[*)

| a1 985/ -
p= Pzt A K- /jﬂzt/é_k[&"i ' K - gqrdY/gfagrat
. it
m
' ardy [afaand)
— REITFE
%’“W g/ /@éa % Q/Z—d’f’_m“_““_‘”“*
3“' '
STAH THA () ﬁimr wmandr gy A K GAUR -
: L I 'a [vocate, ngh Court”
| FLAT NO. 1
LG, 7 AR RO -
[LLAHABAD
s | | LXGIN
31?* (¥gFarar, faaq <& avAngar afonas @@a F iy gaﬁz g eITI
L1

EWrr :
---ﬂﬁ I GAT ATV N T & qrg-g7 (wAfaran), srf%rate':-qa (aMA g4/ 717 Eamz

97, fqarg g7, qAEaAFT O gAfavie sgar q¥ (FT@arq) walas F3T(FAEA0E)
JAT9-0F (EREAET SAYT) JAAT AN (qnuar geanle, g a1 F woq swofar qoifg @@
yarfy & sfafafrar €43 genaT & sqraray § swgaeF wgqr foadt ax qC aqnasax-
AT MAFEAF FEEFTT F AT AWF FAF JF AN darfe & sfafafaat gr gar
qreF §9 §) FOT FEATAT Trad) AFT AT 62 gW A ¥ fEdr w wsqeq qur e
(TWTE) ATY @1T Sa weafrag ATHAT OF $EgT T U7 IUHT AWAT 6 qur qEdF FL
12 9% I51A G2 AGAT AN FL IqT GAFAHAT Grf@ &3 qur Sak gEew F gnfar o

. grfaw & Tk IAET GAGT TR 199 IR § qraed @A qrel g seady B ¥ vk
2 % ST a6 AT A7 B FL aaETTAl g1 % e aeq 9w AgET w6 |

g o
3% GAl AT & % g5 &4 IAS I F 437 mf«—n— qaq BT

I N
& sl
gt W—F ~gew g fadiie goF wifad 79 ¥ 96 I oA Ar A g A «‘r m‘r
g frewa
s 2nm frieg gard AT Y gogar &1 aw AL A qwr F I woAT 50

A WA A
AJTT g A(WGTF X forer : et o sraTor &9 & QHY I IR A1 )

fafa il Ho



£

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUIT BENCH,
| * LUCKNOW

Application Registration No. 264 of 1990(L)

A.K, Banerjee | Ceees Appliégnt
Vs.
The Union of India andvbthers..;. O Respondents.

REJOINDER AFFIDAVIT IN RiPLY TO THE COUNTER
AFFIDAVIT FILED ON BEHALF OF THE RESPONDENTS

. | o
I, A.K. Banerjee aged about 69 years son of

late Sri B.C. Banerjee resident of House No. L/169,

Sector 'E', L.D.A. Colony, Kanpur Road, iucknow, do

hereby solemnly affirm and State on oath as under:-

1- That the deponent above named has read and
understood the contents of the reply to the

original application, filed on behalf of the

contdeee.




ot

towards the applicant to deprive -him of his

. the applicant.

Stated that on the one hand the-respondéhts
have stated that para L.4 of the'original

application needs no comments and on theﬁother,

respoﬁdents and is well acquainted with the

facts deposed to belows =~ | -,

That paras no. 1 and 2 of’the reply of the

“respdndents need no repiy.

That in reply to Para 3. of the reply, it is
stated that though the factual position as stated:

in para 2 of the original application has bgen

" substantially admitted by the reSpondentB in

parals20f their reply and yet they have denied
the contents of:para Le?2 of the application.!

It has not been pointed out as what part of

‘the conteﬁts of para 4.2 of the original |
application is distorted on material points. This

shows the inimic¢al attitude of the respondents

legitimaté dues tohwhich he-is legally entitled;

That para 4 of the reply needs no reply from

That in reply to para 5 of the reply, it is

‘contd....



- hearing.

"~ That the contents of paré'7 of the reply are

wholly misconceived and are emphatically denied

-~ The respondents have not supported their denlal'

by any ev1dence whatsoever and as such tbey

they have Stated that. the allegations contained

in para 4.4 of the appiicatipn are%isconceived

. "and shall be dealt with at the time of final

The,feply'of tﬁe responden;s‘are
wholly evasive and incomplete and are hot
admitted and the contents of Pera k.i of the
apblication.are correct and are reitereted.

i

" That the contents of para 6 of the reply are

misconceived‘and are emphatically denied and
the contents of paras keoby 4;6 and 4.7 of the
original application represent the correct

position and are reiterated as correct. No

’ evidehce vwhatsoever has been adduced by the\

respbndents to disprove the eontenté Of'the

Said paraé Ags,'h,é and 4.7 of the origiral

, appliéation and &s Such, the contents of

these paras of the application shall be deemed

to have been admitted by the respendents.

( .

and the contents of para 4.8 of the original

application are correct and are reiterated,

will be deemed to have admitted the contents of

para 4.8 of the origiyy] applfd&fmf

i




J
/

" 8- That‘the-para 8 of the reply needs no reply. .
9- That thecontents of para 9 of the reply are
vﬁ’ ) | ' - misconceived and are déniéd;and the contents
. . of para 4.10 of the aPPlicationfaré correct

being supported by medical certificate and

are reiterated.

10- That the contents of para 10 of the reply need
no reply except that the order of the General -
'Managef, Northern Railway, New Delhi, contained

s . in hig letter dated 10.5.83 (Annexure No.A-4)

, o " were hot implemented in the case of the applicant.

Thét the‘conteﬁts'of para’11 of the reply are

} wholly false and aré depied‘and the,cohtents

)b of paras 412, 413, keth, ka5, 416 and 417

of the~application are correct and are reiterated.

It is also stated tht all the representations at

Annexure A-7, A-8, A-9 and 4-10 were Sent to the
addressees concerned. The representation dated

20.5.89 éddressed to the General Manager,

Northern Railway, New Delhi, has been sent by
. , . /
registered post, a photo copy of receipt no.1380

dated 1.6.8 issued by the Post Uffice is being

- filed as Annexure No. RA-1." Similarly, the

contdeso



‘in question, were sSent to the concerned

representation at Annexure No. A-9, 4=10 were
also sent by registéred post as would be evident

from the receipt issued by the Fost.Office.

_Qne photo copy of‘each of the receiptfare being

filed as Annexure No. RA-2, and RA-3 respectively.

- The pefusal of'annexure A~12'would_show-thatf

the repreSentétion at Annexure A-12 Was delivered

in the office of Reépondent No,3 on 1#.2.96 and
the receiving of ficial has appended his signature
in token of rebeipt énd has also affixed the
official Seal of the office of respondent No.3.

It stands substantiated ,that the representations,

-
\

‘authorities and they,are,supposed to be available

in the office of the said authorities. It thus

also stands substantiated that Sri Gurmail Singh

- who has verified the conﬁents of the reply on

behalf of the respordents has given a false and

" fabricated Statement within the meaning of

Section 192 of the IPC and has rendefed himgelf
liable to be punished under Section 193 IFPC.

This félse.é#idenoeghas been fabricatedlby the 
résﬁondentsvtovdeny the legitimate financial ‘

entitlement to the'applicant and to mislead

this Hon'ble Tribunal who may initiate criminal

proceedings égainst the said Sri Gurmail Singh.

Contfj.o . ;



12~ That the contents of para 12 of'the~reply are
not admitted as stated and the contents of para
X ‘ | he18 of the orlglnal appllcatlon are correct and
| are relterated. It is al%b esserted that Sri
T ‘ | | fG.R Deh§§h1 belng qus?r to the appllcant was o
v | ’ promot ed %}/the post opruperlntendent in the
,scale of B 840 - 1Qh0 whlle the applicant'
 legitimate claim for app01ntment\1n the Sald
 scale of R3. 840 -1@40 wasS arbitrarily ignored
‘.and thereby hls fundamental rlghts under Artlcle
14 and 16 of the Constitution have been dellberately
4 , . ;v infringed by the authoritiee ooﬂcerned. The
| | arbitrary and illegal.edperseseioﬁ of the
' . >applicant is, therefore, unconstitutional. The W
™ S u ‘/*ub'
. , . , service records of the appllcant throughout amﬁgﬁhe
service career remalned of a high order and as eah
there was no ground whatsoever to pass him over
for promotlon to the said hlgher scale ‘post by
hig junior. No relevant material has been' adduced
in the reply ind;catlng the reasons for supersession

of the applicant nor it hes'been clarified whether

" the case of the applioant was considefed for

- promotion of.he was arbitrarily excluded from
’the fieldqof eligibiiity. The reply of the
.reSQOnddhts ig, therefore,-wholiyvvague'aﬂd

‘unacceptable. In case, the applicant would have

contdeses .
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:f eyes of law.

gained knowledge_about the proﬁotion of his
junior Sri Dewani during service period, he would
have represented agalnst his 1llegal and arbltrary

superse831on. _The appllcant came to know about

the promotion of Sri Dewani long after his

,retirement'and‘immediately there-after he filed

his original application. ‘The applicant is,

therefore, entitled to be giren the benefit of‘v

_the pay scale of Rs. 840 ~ 1340 from tQ&ﬁga;e

Sri Dewanl was promoted to the post of |Superint-
endent in the said scale with all consequential

benefits including refixation of his Pay, Pension

and other pensionaryibenefits.

That the contents of para 13 of the reply are

wholly mlsconcelved and are emphatlcally denled

and the contents of para L.14 of the appllcatlon

are correct and are relterated. In para l3 of

the reply, the respondents have not furnlehed

any ev1dence to show as o ‘why the appllcant

is not'entitled'to the berefits claimed in

para Le 19 of the pplication'and/ae such the
Wonbrimed

denial eleimsd in para 13 of the reply is

meanlnglese having no ev1dent1ary value in the

Fy

|

That the contentS'of‘Para 14 of_the»reply are

‘misconceived and are emphatically denied and  °

contdes



and it is asserted that the grounds mentioned

-in the application are tenable in law and fully

15=-

justify the grant of relief claimed therein.

/

That the contents.bf para 15 of the feply are

wholly false and misconceived and are denied.

‘The applicant has furnished documentary evidence

- with the rejoinder affidavit showing that he made

16-

various representations in this connection and

as such, he shall be deemed to have-exhausted

the departmental femedies,

That,the applicétion shall be deemed‘tq be

within limitation as refixation of the pay of

 the applicant in the scale of Rs. &40 - 1840

- will result in revision of his pension and as

| such, the cause of actidn‘for filing this

Dated: Lucknow:
May |/, 1991 |

That the contents of paras 17 and 18 of the

in the application, 1t deserves to be allowed

pllcatlon arises from month to month ‘and 1t

twse
1stgaaae oﬁkcontlnuous cause of actmon.

reply are wholly mlsconcelved and are emphatlcally
denled and it is assertea that in view of the-fac

and ground mentioned in the fore-going paras and
: G

in toto with costs.

Eepfi;;gik/f//




VERIFICATION

I, a.K. Banerjee, the deponent do hereby
& verifyxs that the contents of paras 1 to 13 of this
rejoinder affidavit are true to my personal knowledge
and belief and those of parat?/h'to 17 thereof are
belleved by me to be true mmd on the basis of the

legal advice recelved, no part of it-is false,

go help me GOD.

Dated: cknow: , )
?Y/u - C Deponegﬁﬁtiytzfﬂ
'*1ay i ,1991.

I identify the deponent
- \ - who has signed before me.

‘\M
( Radhika Raman )“
Advocate
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e In the Central administrative Tribunal, Lucknow Bg

- ' : Misce Application NOootoeo‘oZeocooOf 1992

In Ref, 0OA No.264 of 1990(L)

AeKeBanerji | seee | applicant

versus

Union of India and othars ... Respondents
Frcet oc 31792

_ pppllcatlon for oubstltutlon of legal heirs of the applicant
x now deceased, __ ;

On behalf of the aprlicant itpis most respectfully

stated as under :~-

1. Thattbe applicant above named died of cancer on
el ,

‘vS

May 16, 1992 at 1030 aA.M., leaving behind his legal

heirs whose details are given below :- ,
i, smt . Meera Bgherjee aged zbout 62 years residing
Ff ﬁ(h<qa,/ B in House No. L/169, sector 'B', L.D.,2. Colony,
. L ’ | Kanpur Road, Lucknow, = Wife
2+ Km. Sandya Banerjee aged about 43 years, daughter,
" residing in House No. L/169, Sector 'E', L.B.2,
colony, Kanpur Road,_Lucknow._
3. sri Bibhas Banerji, aged about 35 years, Sson,
/éiéz5ﬂ aﬂﬁééfké | residing in House No. L/169, Sector E, LDz
| | colony, Kanpur Road, Lucknow,
4o Mrs._érti Goswami aged about,33 years W/o Junior
Warrant Officer, Pinto Park, Palam, New Delhi-
Baughter, |

A copy of the death certificate is at annexure-2.

2 That if the application succeeds and this Hon'ble
Tribunal hold that the decreased zpplicant was
entitled to promotion on higher post, his legal heirs

will be entitled bo financial benefits.

contd...e2
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3; That in the saidicirgumstances it is necesswal
interest of justice that the names of the legal heirs
of the deceased éppliéant,mentioned in the para I
above may be substltu;éa>1n the original application
in place of the name of the said applicant as

Applicants Nos. 1, 2, 3 and 4 respectively.

4o . That the substitqtion application is within limit-
ation.
. .
5 That applicant Nds. 1, 2 and 4 have authorisad

applicant No, 3 to file this application on their

behalf as well,

PRAYER

Wherefore it is mbst respectfully prayed that this

hon'blo Trlbunal be pleasad to allow the names of the

téz “{YB M:Mk
legal heirs of the deceaSOG applicant 1in the orlglnal

application be=allows e=subsi=tyted in place of

the names of the said original applicant.

3¢k Frao 4)70'&7” |
Lucknow 2 (Bibhas Baner ji}
July 1992 | applicant No. 3
VER IF ICAT ION

P
I

I, Bibhas Banerji|aged about 3% years son of Late

sri é.K.Banerji,vthe decéased applicant, do hereby verify
that the contents of paré 1& 5 above are true to my
personal knowledge*and‘p%ras 2 to 4 above:are believed by |
me to be true onfthe basﬂs of legal advice received and

.that I have not suppressed any material fact.

S ho0 A5 Ww%f/

. Signature of applicant No.3
Lucknow

July 1992 | . Through

advocate

Ccounsel for the Applicant.
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Radhita Gﬁamtm
" dvocate, High i.ourt and

" Se vices Tribunals,
Yo -4 Sector - A - 1,

1ahanagar, LUCKNOW °
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Il THE CENTRAL ADMIN ISTRATIVE TRIBUNAL,
CIRCUIT BF‘NCH, LUCKM

Misc. Application No. £ 0@ of 1991 (e
! . E .\
N -
0.4+ No. 264 of 1990(L)
AK. Banerji ves.  hpplicant
. N » ' ia
Vs.

Union of India and others .... ~ Opposite Parties .
CEEW. 23%-85.4)

s

» , - APPLICATION OF_CUMMON ING OF RECORD / o
R THE TRRUGAL OF THE HON'BLE TRIBUNAL-

The gpplicant gbove named most regp ectfully states
- @s under:- |

_ 1= That it will be in the interest of justicé.and Hr
\*’)‘OI adjudication of is sues involved in this case that P
w - the following reqords-be sumhoned from the respondents

. concerned for the perusal of this Hon'ble Tribunal
/\80\\_ at the time of f?:lrial hearing: =
AN ; - -

(I) The proceedings of the selection committee on
whose mcoWMations gri GeRe Dewani who was
Junlor to the applicant, was Promted to the
post of shop Slpenntendent 1n the scale of
Rs. 8,0 - 1Qh0 (Rg) vide orders dated 16. 1079
at Annexure: No.ﬁ;-ﬁ of the original application.

Wvﬁ/t\’: | contdeoes
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(II) The pmceedmgs of subsequent selection committees
whlch made selectlons for promotion t0 the post |
x | of ghop Superintendent 02 basis of the orders
of the Hon'-ble Lucknoy Bench of Allahabad High
- gourt afber the reaectlon of the S L.P. filed
against that judgment in the gupreme Court,
was 're.]ected by them and in terms of‘ the order
dated 10.5.%3‘3 of the General Manager of Northern

Railway (Annexure i-4) of the spPlication.

¥

 PRAYER

) : ‘ » I S , | P
~ », _ WHEREFORE it is most respectfully prayed that the

respondents concerned be direc ted to produce the above. N
mentioned records before this Hon'ble Tribunal on the
date of final hearlng. . - : -

. 9 ‘ ) ‘
Dated: Lucknoy: | AV =
- . ‘ ; ( Radhika R-aman )
August  ,1991. , Advocate, -

(,ounsel for the applicant.




- GOVERNMENT OF INDIA (BHARAT SARKAR) *  EG-
MINISTRY OF RAILWAYS/RAIL MANTRALAYA
~*(RAILWAY BOARD)

*

No. E(G%(éo . L3—13 Ca‘ié’}> New Delh Dated..e,%..:?....'.‘.... sﬂa

- To,

S s

I amdirectedtoreferto your summons/ordersdated. 24, ..l.\,... foN

- .'th"e subject mentioned above andto state thatthe GeneralManager../\.......Railway
“is the competent authority to deal with this matter. The summons/orders in
~ question haVe, fherefore, been sent to that authority for further necessary action.

Yours taitlfffyll,y, .

‘- DA - Nil. for Secrelary, Railway Board.

L No E(G ?0 LL3 -—,_5’ New Delhi, Dated??.’.%..f.’.....19(fo :

S Copy togethérwnth the summons/orders received from the Tribunal/ Court are
o torwarded in ongmal to the General Manager. /\.ch”’\—”lrv‘/ ............... Railway
- for further necessary action.

R - .I’ﬁ’é.}heXt date Of NRAMNG iS.....cveereerrerirerusieseessersnessesssasssesesensesasessasesecsesesensneres

DNAsabove. . - Desk Officer, Establishment,
- 'RB.Press, July-89. 10000F. "~ - _ Railway Board.



CENTRAL ADMINIS TRATIVE TRIBUNAL

CIRCUIT BENCH, LUCKNOW.
0.A.NO. 269 of 1990 (L)

A.K.Benerji | .ss  Applicant,
Versus :
Union of India & Others nee Respondents,

19.11.199%0

Hon'ble Mr. Justice K.Nath, V.C.

Hon'ble Mr., M.M.Singh, A.M.

We have heard Shri Radhika Raman for the
applicant; The claim, in brief, is that under
the Qrders Mk nma céhtained ihA&hnexure- A4
df; 10.5.83 the applicant, among others, was to
be considered a; posted égainst certatn upgraded
posts in the scale of b, 700-900(%) without seleation
and would also be entitled for all conéequential
reliefs as per Rule, but déSpite representations
‘made, the last representation being Annexure-All
dt. 7.1.90, appropriate orders have not been passed
tos implement thoSe.direCtions.' Issue notice to
respondents to show cause why the application may
not be admitted and why they have not implemented
their own decision contained in Annexure-k 4, dt.
10.5.83. List for admission on 14.1.91. When the
case may be diSpésed of finallyg
' sda/ sda/

N "\ CAM. v.C.

.

//‘I‘RI’;E copy//

1;/  é s :
---- /7y
fMohd. Umar Khan/) /f/ ‘. ’
AR Y &()iﬁu:f, I
* ~wual Auministratiy Tri
Circait Bench, : HbM»
LUCKNOW;

sd/



.CIRCUIT BENCH .
Gandhi Bhawan ;Opp.Residency,Lucknow

v A _
| =39 - o727
No.0A/TAl  SBF -4  dsted theeois

 Q.h.B80. 263/80(L) | ‘

Registration no,- - of 1990 's;yzj.
x ‘ . AR o BANERIY __APPLICANT

VERSES
me OF INDIA & msw _._RESPONDENT

1. URIOR OF I@Iﬁ THROUGH THE 5&41;3!}\&? TO THE GOVY. OF :mm N
. OF RAILWAYS . nza'nrnnz. EI I

/é,‘

2. TR mmm MANAGER HORTHERN- st,w: awmnm UFFICH BARGDA HOUSE
NEW DELMZ.

3¢ THE ﬂURRﬁRQP BLECTRICAL Eﬂﬁixkkk NORTHERN EAIL*AY‘C*RH&kG& AND WAGON
SHOP ALAMBAGH LUCKNOW.

1;.'

J{

| Please take notice that the applicant abovenamed has
"~ presented an applicat*oh; a copy whereof is'enclosed herewith,

L which has been reiiﬂiered in this Tribunal, and the Tribunal
. RS has fixed =e—we—e—- -—-4-[e~~. day of -——~-ﬁ L“ 199?} for the .
YJQJ‘\ANJFL" %aasssng of the sald ap“llcatlon.
., ”’ 4 .

If no appearance L§ made on your hehalf by yourself
your pleaser or by soméfon du?y authorised to act and plead

‘)
leen under mv haﬁo and the seal of the Tribunal this

_ ,[%
2C ____day of _ (] 1990.

et

7 EBUTY REG STR;ﬁ

I
i
BRI CL b R 3

o |
ENCLE CGPY OF PETITION WITH COURT’S ORDEK DATED 19.11.%0




. o.mm.. 269 of mgo (t..)

B o Varsus R
| t!nicm of K:néia & othem  ees -:,Rasponaénta. |

'Hm'ma Mr, Justice mﬂam. VeCo
\,mn'@l“ Mr, o8 dnc AaMe

| We have hearﬁ shri Raahika Ramn for the
.v>'-i""'applicant. ‘I‘he claim. in brief. ,ia thah utiéer
| -:_ithe arciem m& @cmtainea in &memra- A4 |
B _:__;.,dt. 16.5.33 t.he apylicant;, among - athera. was t:a
‘bee ccnamema as pwted againat cert«a&n upgméed
. "p@sts m the scale of M 799-990(93) without seleetmn’v .

| and $ould alse be entitledifm' all eansequential

ml tefs aa per Rule, but desmm mpr&ﬁentati@m .

__maae. t;he 13% repmsentatim being Ammmmn

. ;ﬁt.. 7.1.*30. appmpriate ordﬁsm hklwe mat beeeﬂ pamed
y 'tcsb 1mplemeat thasa direumanﬁ. .‘ I:ﬁsue notice to
: rmpm@ents to EhW cauae vﬁw thé applmatim may
""-.‘”nm; he adm:ltted ana why thay hmré mt 1mplementeﬁ | |
,V _ 'v'.:their own ﬁec:l.smn cmtaﬁ.ned i.n ‘Annemmah 4, dt..
: ':_[:!.D.S.QB. Iamr, ﬂmr admiasian on 14;1.%. Awhen the, |
'case may be eﬁispaseﬂ of ﬂnauy@\‘ o
" se/ o\ sy
o oo //TRUE GOPY// /;
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- o
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CENTRAL ADMINIC TRATIVE TRIBUNAL
CIRCUIT BENCH. LUC RN o
DeraliCe 269 of 1390 (L)
A.KsBenerii ves Aapnlicant,
Varsus
Union of India & Othe s es Respomdents,

9 999

Hon'ble "r. Justice K.hath, VeC.
Hon'ble Mr, e i.°3ingh, selle

vWe hove heard Shri Radhika Raman for the
applicant, The claim, in brief, is that under
the orders Miginms contained in Annexure- » 4
dt, 10.5.93 the apnlic:=nt, among sthers, was to
be cmsidered as posted against certain uprraded
posts in thae scnle »f 5 700-900(M) without selsetion
and would also be entitled £or all consequential
relizfe as per Rule, but despite_representatianﬁ
made, the last repretentstion being AnnexurceAll
dt. 7.1.%0, appropriate srders have not been pas-ed
tod implenent those direction=, Issue nntice to
respordents t» rhow cauce why the application may
not he admitted and why they have not implemented
their own decision c¢ontained in Annexure-/i 4, d4t,
10.5.83, List f£5r admi~sion »n 14,1,91. When the
case may e dispnsed »f finally,
sa/ sa/
MeMa Velle

//TRUS CPY//

saf
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ol
Il THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GIRGUAL BENCH, LUCKNOw
Migsce fipplication Noe (¢ o0 of 1991
4 :
IN BB
Q.de Ho. 20k of 1990(L)
AK o Banarji YY) Applicant
Vs-
Union of Indis end others +see Opposite Parties
FEEly 23-%-06
ey | AFPPLICATIUN OF GUMMON NG OF abccﬁn )
1 FOR THE PSRUSLL OF THE NAL

The @plicant gbove named most regp ectfully states

ags under:=~

1= That it will be in theinterest of Jjustice and Hr
adjudication of issues involved in this case that
the following reccrds be sﬁmnoned from the respondents
concerneq. for the perusal of this Hon'ble Tribunal,
at the time of final hearing:=

(I) The proceedings of the seléction cormmittee on
whose recommendations gri G.R. Dewani who was
junior to the applicant, was proroted to the
post of shop superintendent in the scsle of
Fs. 8,0 - 1040 (Rg) vide orders dated 16.10.79
at Annexure No.A=13 of the original epplication.

s



{I1) Twe proceedings of sﬁbsaguent solection comittees
which mede selections for promtion to tle post
of ghop ;supe rintendent mi %as is of the o zﬁérs
of the Ihh'bl@ lucknow Bonch of Allahsbad High
Gourt after the rejection of the SuL.P. filed
sgainst that judgnent in the Supreme Court,
was re jected by them and in terms of the order
déted 10.5.83 of the Ganeral Manager of 'Northern

~ Rallway ‘(ﬁmﬁaxum A=h) of the gpplication. \

v

P RLYIER

wHEREFGW it is mé{‘. regpectfull y prayed that the
iee’spondanﬁs concerned bz directed to ‘prddtfce the cbove
mentioned records before this Hon'ble Tribundl on the
date of final hearing. |

. ~ ' r
Dated: Lucknoy ? | WW’Q’V
. { Radhika R=gman )
August © ,1991. ﬂ Advecate,
‘ \ . Counsel for the gpplicants




e
4(,u Central Administrative Tribunal
Lucknow Bench, Lucknow.
)' O,A,.No, 269/90 (L)
A.K.Banarjee - Applicant.
versus
Union of India & others. =~~ Respondents,
‘ _ DAT@ 3 26*’2-930
» Hon"b Mr,Justice U,C,Srivastava,V,C,
Hon\bl o X, Ohayva,A M,

Issu notica to Smt. gz& Banarjee,Wicow

of Lat@f hri B.C,.Banar jee,House No,1/169,

g§ectoﬁf . DA Colony,Kanpur Rozd, Lucknow,

informing her that their counsel, who was

xZ8gpA representing her husband's case has
died and as such if she is interested in

,p&g\) pursuing the matter the applicant may make sox

(bmA some other arrangements i.e. employ some

o|§> other advocate. Otherwise the case will be
\g,17 disposed of in her absence. List this case
on 9=4-93,
( - Sd/- 5a/-

A.M. V.c.

%MWJM\ a3
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4 : L THE \)J-J.\‘.Ll 0 ADFAN IS “RMT:IV;: ' BUN;‘L

‘ ¢ o U vf\-\\Ai' i J::C;; 3 .I.L CKNCw

4

No._cm_/wo/mdl/ | \{63 & |  Dated

U_Q_.Q_;_QM ~ = == = =~ - =« =~ « - . Respendents

Q,,,Jf hﬂum Quzmm L. wiclor ?po(;z}ﬁ & B. 0. Banas ot
' 169, Secloy £,4L DA @&;,/{,; K ¢>%@mof

_ Flease tekn notice that the spplicant above named has
-presented an app? ication a copy of _’)(’ . thereof ic;

“enclosed herewith which has oeen registered in thl< Tribwnal - -
h'q. fixed ‘?%/ day of et Afinl. Ecw—-cnuoe as to why the
petition be not admitted. Countcr may he filed w1th1n

W.y,v

Y, ( polvecide

E )
o T eeks. ijcwlrd'*r,lf any, tc be ﬁm‘,{ﬁ filed within |

-

~ thereafter. M W@/ -Trrats 9/%,-% @3{,

Jf, no appearance is made on your behal_f, you cwleader
of by usome on duly ai,th,or:ised to Act an.c“:'p.lvead on your:be—
half in the said applicetion, it W 11 ke heard and decid@d
in youf abesence. Given oy hand and the sezl of the Tribunel

F'&ﬁ,ig_ /&wf’l\/ ~_ cay of /{t&?’(l 3,21 -

. Be e
A o ‘ Tor Dy. R"eg_ istra;:

&iﬁ/‘“ (}%—u Aen 0[{ s @ o3
- Ameml) 2 f; f.\ oL , - /Qb? L ,
§ P A ) - o



